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Year and 
number. Date. Short title or subject 

2 of 1.918 
3 of 1 9 8  

1 of 1919 
2 of: 1919 

19th Jan. . . The Dutiable Goods and Sa: 
nance, 1916. 

26th Jan. . . . The Foreigners (Trial by 
Martial) Ordinance, 191 6. 

14th J'une . "' : . The Import and Export of 
... Ordinance, 1916. 

'z7t43&e s+i-;.2 . . . The Enemy Trad.ing Ord .... 
4 *-c .a 1916. .. 

11 th NOV.' . + . The Indian %per Currency 
%her Aw'iidment) Ordj 
1916. .%-' 

13th'De.c. . . The Second Indian Paper Cu 
(Further Amendpent) 
nance, 1916. 

26t& De,c. . 
'7 

. The Indian Legislative C 
(Election Inquiries) Ordi; 
1916. 

2nd Peb, . . . The Regiaration Ordinance, 
18th April ., . The ' Indian Paper CUI 

(Amendment) Qcdinance, - 1- 
29th June ,-., . The Gold (Import,) Or,dinance, 
l l$h Jgly .' . - The Silver (Import) Ordil 

1917. 
15kb April . . The Indian - Faper . . Curmncy 

nance, 1918. 
14th June . . The Gold Coinage Or+dimnce, 
7$hDec. . . The Indian ' P a p p  Cur 

- (Amendment) Osdig~nce, J$ 
14th Apgj . . The Martial Law OriXihance, 
16th g p i l  . . ,. The = Martial. Law [l&tension) 

nance, 1919. ' 

l8th TFI$ . . . .  The Martial. L~~w-(@penteukes) 
nance, 1919. 

21st -April . ,. - The Martial bqw.- (FLqtker g; 
~ sion) Ordinance, 191 9. 

-6th May ; . The Bomb%.y,~Dicjtriet Tolice. ( 
nance, 191 9. 

' . . . . . . . . . . .  . . 





Year and 
number. Dste. Short title or subject. 

6 of -1930 30th May, 1930 . 
7 of 1930 2nd July, 1930 . 

10 of 1930 23rd Dec., 1930 . 

11 of 1930 23rd Dec., 1930 . 
I - 

The Unlawful Instigation 0 
nance, 1930. 

The Unauthorised News sheets . 
Newspapers Ordinance, 1930. 

The Martial Law Ordinance, 1E 
The Unlawful Association 0: 

nance, 1930. 
The Indian Press and Unauthori 

News-sheets and news pa^ 
Qdinance, 4930. 

ThgUn1awfu.l Instigation (Secoi 
Ordinance, 1930. 

















3. So far as it relates to  the Presitlcncy of Fort St. 
George, this Ordinance shall be read with and taken 
as part of Act No. VI of 1844 (for abolishing the levy of 
transit or irdaxd customs duties, for rezrisinq tlze duties 
on  imports and exports by sea, and for cletermininy the 
p h e  at whish Salt shall be sold for home consum.ption 
withila the territories subject 80 the Government of Port 
St. George). 

S~MLA ; (Sd.) MAYO, 

Dated 4th October, 1869. Vicapoy and Govcrnor Ceneral. 
(Sd.) WHITLEY STOKES, 

Secretary to the Cozvn,cil of'the Govenzor General for makifig 
Laws and Regulation,r. 





place in which such performance is intende& to  take 
place, and any person on whom wzch copy is served and 
who does, or wi!!ingly p e r ~ i t a ,  any act, in disobe- 
dience to such order, shall be punishable on conviction 

W &  before a Nagktrate h i ~ i t l i  imprisonment for or term which 
order. may extend to three months, or with fine, or with both. 
I'n\;.i.? it, 

notify criler. 8. A P . ~  such ~ r d e r  may be not,ified by proclamation, 
ar:d a ~sr l t ter l  31: printed aotice thereof may be st,ruck 
-- i L j , .  y% a.t a.ny place cr piaccs adapt,ed for giving information 
of the order to  the persons intending t o  take part in t h e  
pctr-form.an.ce so prohibited ... 

Pen~l ty  for 4. Whoever, after the n~tification of.any such order- 
disobeying 
grohibitlon. (a) talres part in the performance prohibited 

thereby, or in any performance substantially 
the same as the performance so prohibited, 
or 

(A) in any manner a.ssists in conducting any such. 
performance, or 

Cc) is present as a spectator during the whole o r  
any part of ally such performance, or 

(d) being the owner or occupier, or having the LISF 

of any .house, room or place, opens, keeps or 
uses the same for any such performance, or. 
perrr~ils the same to be opened, kept or used for 
R I I ~  such performance, 

shall be punishable on conviction. before a Magistcrate 
with imprisonment for a term which mag extend to three- 
months, or with finc, or with both. I 

Bower to 5. If any Magistrate has reason to believe that any- 
grant wmrint  house, room or place is used, or is about to be used, foy 
to to any performance prohibited under this Ordina.nce, he. 
enter and 
arrost and may, by his warrant, authorise any officer of police to; 

i seize. enter with sach assistance as may be req~zisite, by night. I 

or by day, and by force, if necessary, any such house,. 
room or phce, :LIIL~ to takc mto custody all yersons whom. 
he fir,ds therein, and to seize all scenery, dresses and other 
art ides fociild t,hweia and rennonnbly s~xs~c.c.t.cd t.o h a w  
heen used, or to be intc~deci lo  be used, for the purpose: 
sf such pel.fc:.l;iiar?,ce. 

's. 







NOTIRICATION.. 

te the following Ordinance :- 

ORDINANCE No, 1 OF 1907. 

1. (1) This Ordinance may be cslled the ~egulat ion Short title 

vf Meetings Ordinance, 1907. and extenk 

$3) Any notification made under sub-section (21 
.may in like manner from time to time be amended, 
added to or cancelled by the Lieutenant-Governor. 

2. (1 )  No public meeting shall be held in any P ~ O - N ~ ~ ~ C ~  be 
claimed area for the discussion of public or politicalg 

certain meet< matters unless writden notice of the intention .to hold;,,,, 

; . ..,,. 



his opinion such meeting is IiIceIy to promote sedition 
or di~a~ffeeubiv or to cause a disturbance of the public 
trancruillitv. 

&enalties. A .I 4. (3)  Any person 'concerned in the promotion or 
conduct of a meeting of which due notice has not been 
given as required by section 2, sub-section (l), shall be 
punished with imprisonment of either description for 
a term which may extend to six months, or with or 
'with both. 

(2) Any meet;ng which has been prohibited under 
section 3 shall be deemed to be an unlawful assembly 
within the meaning of Chapter VIII of the Indian Penal 
Code and of Chapter IX .of the Code of Criminal 
Procedure, 1898. 

.MINTO, 
Viceroy and Governor General. 

B. H. RISLEY, 
-.Secreta?:y to ,the Govermnent of India. 



.LEGISLATIVE DEPARTKIENT. 

NOTIFICATION. 

Delhi, the 13th December, 1.912. 

BENGAL COTTON 'GAMBLIEG OYLUlNANCE, 1912. 

WHEREAS it  is expcdicnt to prohibil llle pacliee 
of cetton gambling in t&e Presidency of Fort William in 
Bengal ; 

And whereas ~endi i le  the corlsideration bv the 

~ u c b g a m b l i n ~  by an Ordinance under section 23 of the 
Xndian Councils Act, 1861. In  the exercise of the power 
vested in him by the said section the Governor General 
is pleased to make and promulgate the following Ordi- 
nance :- 

C 
& ORDINANCE No. 1 o~ 1912. g 1. ( I )  This Ordinarlcc may be called the I3e1lgat SIIOI.~ 1 . 1 i i ~  

Cotton-gambling Ordinance, 1912 ; and, allti extent. 
@ 
F 
E (2) It extends to the Presideilcy ol Fort William ill 

Bengal. 
57, 2. The definitions of " gaming " " ' instruments of Extension of 

Ben.ActIV gaming " and " common gaming-house," in s e c t i o n ~ & ~ n ' n ~ ~ ~ ~ -  
of 1866. visians t o  
B e n . ~ c t  11 59 of the Howrah Offences Act, 1857, section 3 of thecotton- 







military authorities of any par t  of the British 
Empire or to any works or measures undertaken for 
or connected with the defence or fortification of the 
British Empire OF any par t  thereof or any state- 
,inent, comment or suggestion calculated directly or 
indirectly to convey any such informa.tion except 
when such information has been supplied for publi- 
cation under the authority of the Governor General 
in Council or of a Local Government, or has been 
approved for publication by an officer appointed in 
this behalf, 

(a) by the Governor Genera.1 in Council; or 

such appointment. 

Explanation.-In this -section t,he expression 
" British Empire " includes all territories under the 
suzerainty or protection of His  Majesty. 

Penalties. 3. The publisher, editor and printer of any 
newspaper, magazine, book, pamphlet or other docu- 
ment by means of which any infornlation, sta.tement, 
comment or suggestion is published in contravention 
of this Ordinance shall severally be pllnishable in 
respect of each offence with imprisonment of either 
description for a term which 'may extend to one 
year or with fine which may extend to five thousa,nd 
rupees or with both and any other person who sells 
any newspaper, magazine, book, pamphlet or other 
document knowing i t  t o  contain any such informa- 
tion, statement, comment or suggestion or who is 
otherwise lrnowingly responsible for the publication 
of any such information, statement, comment or 
suggestion shall be liable to a similar penalty. 

ment or some officer empowered by the Governor 
G-eneral in Council in this behalf. 

.- 



1914.1 . News (Emergency) Ordinance. 

trate shall take cognizance of or .try any offence 
punishable under this Ordinance. 

5. Any police officer nlay seize any newspaper, Power of 

magazine, book, pamphlet or other document in police officer 
to seize 

which any information, statement, comment or document& 
pi~blishing. suggestion is published in contravention of this informatioll 

o in contra- Ordinance and such officer shall forward anythin; 
vcnt.ion of seized to a presidency magistrate, district rnagis- 

trate, or sub-divisional magistrate, 'having juris- Oldillance. 

diction in the place where such thing was seized. 
6. (1) Whenever any newspaper, magazine, book, Ponl:r of 

pamphlet or other document is published in contra- magistrate confiscato to 

vention of this Ordinance a presidency magistrate, :;;;;;$in 

district magistrate or sub-divisional magistrate may, c,ntraveutiol! 

whether the offender is convicted or not, ord.er that of Ordinance. 

all copies of such newspaper, magazine, book, 
pamphlet or other document within the limits of his 
jurisdiction shall be confiscated. 

(2) A magistrate making an order under sub- 
section (1) mav issue a warrant to any police officer 
to seize and detain anything confiscated under that 
sub-secion and to search for such thing in any place 
where such thing is known or reasonably suspected 

7. (1) Whenever a presidency magistrate, dis- Power of 

trict magistrate, or sub-divisional magistrate is magistrate t o  issue 

satisfied from a police report or otherwise that any acarch 

information, statement, comment or suggestion is order marranla con- R I I ~  
. 

being or i.s likely to be published in contravention of fiscation in 

this Ordinance within the limits' of his jurisdiction cflsess 

he may issue a warrant to a police officer to search 
'for, seize and detain any document containing such 
information, statement, comment or suggestion. 

(2) Such magiscrate may order that anything 
seized under a warrant issued under sub-section (1 )  
shall be confiscated. 

8. A police officer to whom a warra,nt mder  power of 

3 



Ind ian  Naval and Mil i tary  [ORDINANCE. 1, 
News (Emergency) Ordinance. 1914.1 

*pplication 11. Save as otherwise expressly provided the of Code of 
criminal provisions of the Code of Criminal Procedure, 1898, A O ~  v of 
 procedure^ shall apply to all proceedings under this Ordinance. lsW8. 

HARDINGE OF PENSHURBT, 
Viceroy und Governo~-General .  

QAGCUTTA : YRIXTED BY SUPDT. aovT. I>R.TNTIN~, INDIA, A A R T ~ N O ~  STBEET. 
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812DPNAXCE 'No. 1.1 oh1 1914. 

[ ldth  Augz~st, 1914.1 

f vessels for the service of His Majesty. 

14th Azcy.ust, 1914.1 

H-EBEAS an emergency has arisen whiclf W makes i t  necessary to provide for the i~npress- 
lnent of vessels for the sewice of I-Pis Majesty ; 

1, ( 1 )  This Ordinance may be called the short title 

Impresslnent of. Vessels Ordinance, 1914. and extent. 

repugnctiit in the subject or cont,ext- 

(a) the expression " gazetted officer " has the 
same meaning as in the Indian Marine 

XIV of 1887. 



C' 

appertaining to .such vessel: except cargo 
and the personal effects of passengers or 
of the officers and crew of such vessel. 

(2) An officer making a requisition under sub- 

payment of 5. (1) Compensation shall be paid by the 
compenea- Government of India to the owner of any vessel 
tion for ves- 
sels impressed impressed under this Ordinance. 
and assess- 
ment thereof. (2) Such compensation shall be assessed by agree- 

ment bekeen the officer making the requisition and 
the owner of the vessel impressed, or failing such 
agreement, in such manner as may be prescribed by 

. the Governor General in Council by rules in this ., 



I ~npvss?nent of Vessels. 
* 

7. No requisition made under this Ordinance Barof juris- 

shall be called in question in any Court, and save as diction of 
courts. 

herein provided no liability c,ivil or criminal shall 
be incurred by ally officer of Governlnent by reason 

. of anything done or purporting to be done in 
accordance with the provisions of this Ordinance. 

8. Nothing in this Ordinance shall be deemed-- powcrs saving of con- 

(a)  to affect or derogate from any power of ferred by 
Prorlama- seizure or requisition exercised in pus- tions or 

suance of any Proelamation or Order in Orders in 

Council of His Majesty; or Council of 
His Majesty. 

(b) to authorize any seizure or requisition in 
contravention of any such Proclamation 
or Order in Council. 

HARDINGE OF YENSHURST, 
Viccroy and Go.ue~nor-General. 

5 
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ORDINANCE No. 111 OF 191.4. 
-- 

[ZOtlr A ~ I ~ . z I s ~ ,  7914.1 

An Ordinanci. to 13rovitle for the exe~ciso  of 
more effective control over foreigners in 
BI:~ his11 1 I-lcl ia!. 

[Pu117islr.eci i t ,  i . 1 1 , ~  Gazni,tc of I n d i c ~  li:.rtrc~.orcliun IS!/ of the  
2Utlz Azcgust, 1914.1 

HEREAS an emergency has arisen which makes W it. necessary to provide for the exercise of Inore 
effective contl-ol over foreigners in British Inclia.; 

Now, therefore, in csercise of the powers con- 
ferred by sect.ion 23 of the Indian Councils Act,, 
1861, the Goverilor General is pleasecl to nmke ancl 
prom~~lga.te the follo~ving 0rdina.nc:e. 

1. (1) This Ordinance may be called '; The Sllopt t.it10 
nnd cxl .c~~t  Foreigners,Orclinance, 1914." 

(2) I t  extends to the whole of Brilish Indin . . . 

including British Baluchistan, the Sonthal Par-  
ganas, the district of Angul, the Shan States and 
the Pargana of Spiti. 

2. I n  th i s  Ordina,n.ce- Definitiolls. 

(a)  '" foreigner " has the same meailing as in the 
.Foreigners Act, 1864. 

(b) . " prescribed " rueans prescribed by rules 
made under this Ordinaace. 

3. ( . 7 )  The Goven~o~l General inCouncil may Ly Po~vcr to  
l~rollibit or 
regulate. 
ciitry, (a) prohiloit, or regulate and restri-ct in such c~c,art,,c 

nlallner as he thinks fit, the entry of afidresidellce of foreigue~s. 

foreigners into British India and t.heir 
departure .from 13i:itisli India, ; and 

[IJ.ricc 072.e n.11.11o ccnrl 71i7ze 21ies.l 







The Foreigners. [ O R ~ I N A N C E  111, 1964.1 

British India either by name or in virtue of his 
office. 

Saving of 
powers llnder 

9. Nothing in this Ordinance shall be deeilzed to 
rx15tinglRa. affect or derogate froill any power which nlay be 

exercised under the Foreigners ,4ct, 1564, or under TT1 
any other law for the time being in force in respect 
of foreigners genel.a.lly or in respect of foreigners 
who are   subject,^ of a Sinte ~ i ~ h i c h  is a t  war with 
His  Majesty. 

Powor of 
e ~ ~ r n p t ~ o n  

10. The Governor C:eneral in Council inay 
c1xempt, either absolutely or conditionally, ally 
foreigner or any class or description of foreigi~ers 
from a11 or ally of the l~rovisions of this Ordinance. 

Bar of 
jurlsd~ction 

11. No order nzade under section 3 of this 
of Courts. Ordinance shall be called in question in any Court. 

H:ARDTNCi-E OF PENSFTIJR,ST, 
Viceroy and Govr~nol- Genaral. 

-- 
CALCUTTA : PRIXTCD BY SUl'UT. GOVT. Pl ( IS1ISG,  INDIA, 8, IIASTINGS S1.IIF.I;l'. 



OEiDINANCE No. I V  oa 1914. 

[ZZnd August ,  1914.1 

An Ordinance to render members of the  
Indian Volunteer force on 'actual military 
service subject to military law, as officers 
o r  soldiers. 

[Publisl~ed i n  the Gazette of India Emt~~aos~clinary of t h e  
221~d Az~gz~s t ,  1914.1 

W HEREAX an emergency has arisen which 
renders it necessary that the officers, non-coni- 

missioned officers and mkn of volunteer corps, called 
out for actual military service, shall be subject to 
military law in all respects as officers or soldiers, 
as the ca-se may be. 

Now, therefore, in exercise of the powers con- 
24 & 25 vict , ferred by section 23 of the India,n Collncils Act, 
C .  67. 1861, the Governor General is pleased to make and 

promulgate the following Ordinance :- 
1. (I) This Ordinance may be called the Indian short title 

Volunteers Ordinance, 1914. and extent. 

( 2 )  I t  extends to the whole of British India, 
including British Baluchistan and the Santhal 
Parganas, and applies also to British subjects with- 
in the territories of any Native Prince or Chief in 
India. 

2. The members of any corps or portion of a Lawappli- 

corps of volunteers called out for act,lial military cable to 
volunteers 

service under section 27 of the Indian Voluntccrs onactual 
military XXof1869. Act, 1869 (hereinafter. referred to as the said Act), ,,r,ico, 

shall, whether enrolled before or after the promal- 
gation of this Ordinance, and notwithstanding 
anything cont,a,ined i n  t,11s stkid Act, bc subject in 
all i7espects to rnilitary law, the officers as unicers, 
[Price o~zc a ~ z ~ z a  and three pies.] 



Indian Volur~tee~; [ORDINANCE IV, 19 14.3 

and the non-commissioned officers and men as 
soldiers, and the Army Act shall apply to them 44 & 45 vioh 

accordingly. C. 58. 

Resignation 
of volunteers 
enrolled prior 
to pmmulga- 
tion of this 
Ordinance. 

3. Any non-commissioned officer or man of any 
corps of volunteers who has been enrolled before' 
the promulgation of this Ordinance shall, whether 
on actual military service or not, and notwith- 
standing anything contained in section 13 of the 
said Act, be entitled to quit such corps within one 
nlonth from the date of promulgation of this 
Ordinance; and seven days previous notice in  writ- 
ing shall not be required in the case of non-commis- 
sioned officers and inen quitting a corps in accord- 
ance with this section. 

HARDINGE OF PENSHURST, 
TTiceroy and Governor Gsneral. 



. ' 

OitHblNANCE KO. V 191.4. 

,411 Orciii~auce to  provide for. t h e  cont,rc>l of' 

fi+oln danger of anything prejudicial t o  its 
safety, interea ts or  tranquillity, 

[l'.u.bLislied in the Gazette of l7zdza &,~t~uo~~~cli./~(i~~y of the 5th 
S e p t e ~ n b e ~ ,  1914.1 . 

\vI<EREAS an emergency has arisen which makes 
i t  necessary to provide for the control of persons 

entering British India, whether by sea or land, in 
order to protect the State from danger of anything 
prejudicial to its safety, interests or tranquillity : 

Now, therefore, in exercise of the powers con- 
248r.2.5 ' ferred by section 23 of the Indian Councils Act, 
vict., c. Gi. 1861, the Governor General is pleased to make alld 

pro~nulgate the following Ordinance :- 
1. (I) This Ordinance may be called the Ingress short title 

into India Ordinance, 1914. and extent. 

(2) It extends to the whole of British India in- 
cluding British Balucl~istan, tlle Sonlhal Farganas, 
the district of Angul, the Shan- States and the 
Pargana of Spiti. 

2. The Foreigners Ordinance, 1914, shall habe +plication 

effect as if referenc~s therein to foreigners, included of Omlinanoe 
III of 1916. 

Oners as references also to persons not being foreid 

(I) The power to prohibit entry, conferred by t:11e 
said Ordinance, shall not be exercised. 



Ing~ess  into India. [ORDINAKCE v, 1914.1 

conetraction. 3. This Ordinance shall be construed with, and 
deemed to be part of, the Foreigners Oraillance, 1914. 

HARDINGE OF PENSHURST, 
. Viceroy and Governor Ge7ze~al. 

.-. ... - - -. - -- 





Conzme~ciul I?z.te~cou?:ss. [ORDINANC.E VI 

nas, the district of Angul, the Shall States and the 
Pargana of Spiti and i t  applies also to- 

(a) all British and Native Indian subjects of 
His  Majesty within the territories of any 
Native Prince or Chief in India;  and 

(6) all servants of His Majesty whether British 
subjects or not within the territories of 
any Native Prince or Chief in India. 

(2)  Any person contravening the provisions of this 
section shall be punishable as ir he had committed an 
offence under section 121 of the Indian Penal Code. f;;oxLvo 

fine or with both. 

body who is knowingly a party to such act, shall be 
deemed to have committed such offence. 





CALCUlTA 
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ORDINAN CE No. VII OF 1914. 

[ U t h  Octobe?., 1014.1 

An Ordinance to amend the Foreignem 
Ordinance,  1914. 

[Published in the Gazette of Ind ia  Eatraordin.ary of t h e  
14 th  October, 1924.1 

REREAS an emergency has arisen which makes W i t  necessary to amend the Foreigners Ordi- 
111 of 1914. nance, 1914 ; 

Now, therefore, in exercise of the powers con- 

24 & 26 vict., ferred by section 23 of the Indian Councils Act, 
0. 67. 1861, the Governor General is pleased to make and 

proinulgate the following Ordinance. 
1. This Ordinance may be called the Foreigners Short title. 

(Amendment) Ordinance, 1914. 
2. I n  section 3, sub-section (R) ,  of the Foreigners Amendment 

III of 1914. Ordinance, 1914, hereinafter called " the said Ordi- of Foreigners section37 

nance," the following amendments shail be made, orainan,e, 
namely- 1914. 

(a) in clause (b), the word " a n d "  where i t  
occurs for the second time shall be 
omitted ; 

(b) after clause (c), the following shall be added, 
namely : - 

" and 
(d) that  foreigners residing or being in British 

India, shall be prohibited from carrying 
on trade or business or from dealing with 
any property, moveable or immoveable, or 
shall only carry on trade or business, sub- 
ject to such conditions and restrictio~ls 

[ P ~ i c e  one anna<incl three pies . ]  



Insertion of 
new section, 
after 
section 3. 
Power as  t o  
Companies 
and Associa- 
tions. 

Amendment 
of section 4, 
Foreign era 
Ordinance, 
1914. 

Foreigners ( A  mendmdnt). [ORDINANCE VII, 1914.1 

as the Governor General in Council may 
impose or shall deal with any such pro: 
perty in such manner as the Governor 
General in Council may direct." 

3. After section 3 of the said Ordinance the fol- 
lowing section shall be inserted, namely- 

The power conferred by section 3 may be 
exercised, so far  as the same may be 
applicable, in respect of any company or 
association, or body of individuals, 
whether incorporated or not, of which 
any member or officer is a foreigner and 
which has an office, agency or place of 
business in British India." 

4. (1) Section 4 of the said Ordinance shall be 
renumbered section 4, sub-section (I), and in the said 
sub-section as renumbered, for the word " foreigner " 
the word " person " shall bs substituted. 

(2) After section 4 (1) as renumbered, the follow- 
ing sub-section shall be added,, namely :- 

'' (2)  Where a company, association, or body of 
individuals has done any act which is a n  
offence under sub-section (I), every mem- 
ber or officer of such company, association 
or body who is knowingly a party to such 
act, shall be deemed to have committed 
an offence under the said sub-section." 

HARDINGE OF PENSHURST, 
Viceroy and Governor General. 



[Price one anna.] 
-. -- -- - -. 
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Appeal hy 
owner of 
sttpplics. 

Rule-making 
power. 

8. (I) If the ownel, o.C ally su]~plies t,a.lten pns- 
session of in accordance with the provisions of sec- 
tion 7 is dissatisfi:ed with the colnpen~at~ion paid or 
tendered to him in defau1.t of agreement, such owner, 
notwithstanding the fact that he may have accepted 
payxnent, xxlay, within fourteen days from the date 
of such payment or tender of payment or within 
such longer perfod a s  may be prescribed, appeal to 
the prescribed authority. 

(2) The prescribed authority shal~l consist of a t  
least three persons, one of whom at  least shall have 
commercial experience. 

(3) The prescribed. authority in deciding the 
appeal shall have regard to all the circumstances of 
the case, and may either enha.nce or reduce the com- 
peilsation determined as reasonable by the person 
taking possessi.on of t)hc silpplies. If such author it.:^ 
enhances the compensation any sum due in a,ccord- 
ance with the award shall be paid to the owaer of 
the supplies. If such authoritv reduces the compen- 
sation any excess which the dtvner of the supplies 
lias received shall be recoverable fronl such owner 
a;s if it were an arrear of land revenue. 

9. (I) The Governor General in Council or the 
Local Government may make rules for the purpose 
of carrying into effect t:he provisions of tliis Ordi- 
nance. 

(2)  In  particular and without prejudice to the 
generalitv of the foregoing power such rules may 
provide for- 

(a)  the forms in which any return required by 
this Ordinance shall be submitted ; 

(b) subject to the prov.isions of section 8, sub- 
section ($), the constitution of an author- 
ity for the hearing of appeals ullder 
section 8, ' and the proc,edure to be 
followed by such authority and by 
persoils appealing to such authority; 
and 

(c) any other purpose ancillary to this Ordi- 
nance. 

:?- 

4 



1914.1 Articles of Commerce. 

(3) All rules made under this section shall have 
effect as if enacted in this Ordinance. 

10. Np Court shall call into question any order ~ ~ r i n ~  of 
or award made under this Ordinance; and no suit, !?&$:: 
prosecution or other legal proceeding shall lie 
against any person for anything which is, in good 
faith, done or intended to be done under this Ordi- 
nance. 

HARDINGE OF PENSHURST, 
Viceroy and Governor General. 



C A L C U F A  . \ 

SUPERINTENDENT GOVERXJIEXT PRINTING, IHDIA 

8, HASTIXGS STREET 



ORDINANCE No. I OF 1915. 

[16th Janxary, 1915.1 

An Ordinance further to amend the Indian 
Paper Currency Act; 1910. 

[Published in  tAe Gazette of India B~.trao~dinary o f  the 16th 
Janunry, 1925.1 

1, This Ordinance may be called the Indian 
Paper Currency Amendment Ordinance, 1915. 

2. I n  section 22 of the Indian I?aper Currency Amendment 
of section 22, 

n o f  1910. Act, 1910, for the words " one hundred and forty A C ~  IT of 

millions " the words " two hundred millions " shall lglO. 

be substituted. 

HARDINGE O P  PENSHUiRST, 
Pice~aoy and Governor Gelze~cr.1; 

- - - - 
C.kL!CUTIA : PRIKTED BT SUPDT. GOVT. PEIXTIWO, INDIA, 8, IIASTJSCS STREET. 
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ORDIiS ANCE No. 11 OF 1915. 

[,5t?, illily, 79 7 i  . ]  

An Ordinance. t,o provide for t h e  special pro- 
in respect of' 'ivil amrl reverlue 

on of lndiail soluiers servir~g under 

[Published in the Gazette of India  Ec~trao~dinar? l  of the  
5 t h  .Vay, 1915.1 

HEREAS an emergency has arisen whicIi W renders it necessary to provide for the special 
protection in respect of civil and revenue litigation 
of Indian soldiers serving under war conditions. 

Now, therefore, in exercisc of the power c o ~ f e r -  
24 26 red bv seclivll 23 of the India11 Cvuticils Act, 1861, 
Vict., c. 67. the Governor Genera.] i s  pleased to make a,nd pro- 

m11 lga t,e the following Ordinance :- 
I 

ORDINANCE No. I1 OF 1915. 

1. (2)  This Ordinance may be called the Indian short title 

Soldiers (Litigation) Ordinance, 1915. and extent, 

(2) I t  extends to the whole of British India, in- 
cluding British Baluchistan. 

2, In  this Ordinarlce, " Illdial1 soldier " means Dsfinitiona. 

vrTr of 1911. any person subject to the Indian Army Act, 1911, 
" prescribed " means prescribed by rules made 

if under lhis Ordinance, 
pi i ;+ 

" proceeding " includes suit and appeal, 
" serving under war conditions " rneaiis serving 

out of India or serving in Ir~dia. \~llell ~11~11 service 
1 

[ Y ~ i c e  one o ~ ~ n a  n??d I L ~ I L ~  pies.] 



Indian Soldiers (L i t ig~~t ion) .  [ORDINANCE 11 

has been declared by i~otification of the Governor 
General in Council in the Gazette of Tndia to be 
service under war conditions. 

under war conditions and that  such soldier is not 
represented in the proceeding by any person duly 
authorized to appear, plead, or act on his behalf, 
sucll Court shall give notice thereof in the pre- 
scribed manner to the prescribed authority. 

5. On receipt of a notice under section 4, the 
proceedings. prescribed authority may, if it is of opinion that  a 

postponenlent of the proceeding as  against such 
soldier is necessa,iqy in the interests of justice, 
certify the fact in the prescribed ma.nner to the 
Court in which the proceeding is pending and 
thereupon such Court shall postpone the proceed- 

: , ing as against such soldier for the lnrescribed period 
- .  or, if no period 11a.s been prescribed, for such period 

as i t  thinks fit. 
proceed when 6. I f ,  after the issue of a notice under section 4, 

the Court is situate within two n~onths, or in any 
other case within three months from the date of the 
issue of the notice under sectioil 4, that  such post- 
ponement is necessary, the Court may, i:E i t  thinks 
f i t ,  continue the proceeding. 

Power of 
Collector to 

7. I f  the Collector ha.s reason to believe that  any 
intervelle Indian soldier who ordinarily resides, or who has 
~ o ~ ~ l o t u ,  property, in  his district and is serving under war 

conditions. is a party to any proceecling pending be- 
fore any Civil or Revenue Court and that such sol- 



I7lcZian. ,Solcli~rs (Litigation).  

that  a postponement of the procccclillg as a.ga.inst 
such soldier is  necessary in the interests of justice, 
certify the fact  in the prescribed nmnner to such 
Court, and if the Court is satisfied that  such Il~clian 
soldier is not so represented, the Court shall post- 
pone the proceeding as  against such soldier in the 
llianner providecl in section 5. 

Pswer t o  set 

nance has been made in complying with the provi- 
sions of sections 3 or 4, the Court shall, or, in any 
other case if the interests of justice require such a, 

Provided, firstly, that  any such apnlication is 
made within threeVmonths from the date on which 
such soldier ceased to serve nnder wax conditions; 
secondly, that; no decree or order shall be set a.side : 
on any' such application unless notice thereof has ' , .  

been served on the oplnosit,e pa,rty : and thirdlv. tha t  
when the decree or order is of such a na,ture that  i t  
cannot be set aside as againit  such soldier only, i t  
may be set aside as aqainst all  or any of the parties 
against whom i t  has been made. 

(.2) The provisioils of section 5 of the Indian 
1xof1908.  Limita.tion Act, 1908, sha.11 apply to applications 

under this section. 

(3)  Where a n  order is made in the exercise of 
the power conferred by sub-section ( 1 )  the Court 
shall continue the proceeding. 

9. Sf any Civil or  R.evenue Court is in doubt Power of 
Civil or 

~ h e t h e r  any Indian soldier is  or was at any part i-  Revenue 

cula.1. t.j rile serving ~ r n  der war concli tioils, such Conrt Court t o  refer 
question of 

mag refer the potllt for  the decision of the prescrib- whether 

ed a.ut,horitj~ a,ll cl the certificate of H U C ~  a~ltllori t Y  ~~~~~~~s 

shall be collclrlsive evidence on the point. conditions 

3 Or llOt. 



(a) prescribing the manner and form in which 
any notice or certificate under this Ordi- 
nance shall be given and the authorities 
to whom such notices shall be given and 
by whom the powers under this Ordi- 
nance shall be exercised, 

(b) the yeriocl for xvllich proceedings or any 
class of proceeding shall be suspended 
under this Ordinance, and 

(c) generally providing for anv matters .inci- 
dental .to the purposes of this Ordinance. 

Modification 11. I n  computing t.he period of limitation nre- 
limitation in  scribed bv the ~ n d i x n  Limitation Act, 1908, or any Ix of 1908- 
thecasecjf other law for the time being in force for any suit, 
soldiers a.ppeal or anvlication to any Civil or Revenue Court 

in which the plaintiff, appellant or applicant is an 
conditions. Indian soldier, the time during which such soldier 

has been serving under mar conditions, since the 
4th of August, 1914, shall be excluded. 

BAR,DINGE OF PENSHUR,ST, 
Viceroy and Governor-Generul. 

- - .. -. . -. ..-- . - ... . -- - ...- - .- -- . - 
CALCUT?.% : PRINTED BY SUPDT. GOJ-T. PRINTING, INDIA, 8, IIASTING:: STBEET. 





workshop, mine or industrial concern or any appur- 
tenances or plant thereof, 

(0) to require any work in any such factory, 
workshop, mine or industrial concern to be done in 
accordance, with the directions of the Goverllor 
General, 

( p )  to regulate or restrict the carrying out of 
work in any such factory, workshop, millc or indus- 
tvial concern, or to remove the plant therefrom with 
the object of increasing the output of any other such 
factory, workshop, mine or industrial concern, 

( q )  to provide for any other action which may 
be necessary to regulate the possession, or to facilitate 
the collection, manufacture, preparation or extraction 
of any article or thing, which can, in the opinion of 
the Governor General in  Council, be utilised in the 
prosecution of the present war, and 

(I*) to reg~ilate the sailings of British steamers 
from any port in British India, and to reserve, for 
the use of the Governor General in Council, all or 
any accommodation of whatever kind for the carriage 
of persons, animals OF goods on any such steamers." 

HARDINGE OF PENSHURST, 
Picesloy and Qovemo?* G eneval. 

2 
--- --- _l__-__ 
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01iDI.NANCE SO. 1 OF 1916. 

[ l l t h  .lan,ua~y, 1916.1 

An Ordinance to anlend temporarily the 
Indian Paper Currency Act, 1910. 

[Published in the Gazette of In.dia Estruordinwy of the 
11th J n n u u ~ y  , 1916.) 

IT HEREAS an emergency has arisen which 
renders it necessary further to amend, tem- 

II of 1910. porarily, the Indian Paper Currency Act, 1910 ; 
NOW, therefore, in exercise of the power con- 

5 & 6 Qeo. V, ferred by section 72 of the Government, of India 
Act, 1915, the Governor General is pleased to make 
and promulgate the following Ordinance : -- 

1. This Ordinance . may be called the Indian Short title. 

Paper Currency (Amendment) Ordinance, 1916. 
2. Section 22 of the Indian Paper Currency Act, Amelldmellt 

1910 (hereinafter called the said Act), shall be con- of section 22 
of the i n h n  

strued as i f  for the words " forty inillions " in the Paper 

proviso to that section, the words " one hundred c*PenC~Actp 1910. 
niillions " were substituted. 

3. Notwithstanding anything to tlie contrary in Power t o  

the said Act, any securities created by the Govern- il~clude 
secu~ities 

ment of India and issued to the I'Eead Cornrnissio~ler create.d by 

of Paper Currency shall, for the purposes of the Gove~liment 
of India in 

said Act, be deeilled to be securities purclzased by reserve 

the Governor General in Council, and the market- { ~ o ~ ~ $ ~ ~  
-- --- -  LUG, ~ f i  li!is day st:& securities ?.re isslled t o  the 
[ P ~ i c e  o~ze cinnn ~ 7 7 ~ 1  tl17ee pies.] 



---.,A ------ -- - - - - 

ring in the said Act shallbe deemed also to refer to 
securities so created, and all references to sums ex- 
pended in such purchases or to prices paid therefor 
shall be deemed, in the case of securities so created, 
to refer to such market-price, and the said Act shall- 
be construed accordingly. 

13ARDINGE OF PENSHURST, 
Viceroy and Governor General. 



[19th Jcr?z~cary, 1916.1 

L - - 
19th January, 1916.1 

HEREAS an emergency has arisen which makes W i t  necessary to take power to prevent the clear- 

which is excessiie having re iard 'to the ordinary 
course of such transactions, and to take power to 
limit or restrict the clearance or removal of salt from 

6 & 6 Gee V, ferred by section 72 of the Government o f  1ndia Act, 
1915, the Governor General is pleased to make and 
promulgate the following Ordinance :- 

1. This Ordinance may be called the Dutiableshorttitle. 
Goods and Salt Ordinance, 1916. 

V I I ~  of 1878. Act, 1878, shn.11 i)e deeined to have the meanings 
respectively attributed to then1 by that  Act. 

li-i " 
E . ORDINANCE NO. 31 OF 1916. 

F;. 
8;: 
r-! 

A11 Ordinance t o  take power to  prevent the I. 
$# 

clearance for home consumption,, whether 
I 

%i" P from a ship or from a warehouse, of duti- 
able goods, the demand for which is k; 
excessive having regard to the ordinary 
course of such transactions, and to take 

. .. power to limit or restrict the clearance or 
reinoval of salt from salt works. 

rP~cblisl~ed in the Gazette of India Elctraordinar!l of the 

ance for home c6nsumpti&, whether from a ship qr  
from a ~varehouse. of dutiable goods. the demand for 

!+ salt works ; 
at Now, therefore, i n  exercise of the power con- 

i f  ORDINANCE No. I1 OF 1916. 

2. All words and expressions used in  section 3 Definitions- 

o:E this Ordinance, and defined in the Sea Customs 



Dutiable Goods and Salt. [ORD. IS, 1916.1 

" Salt work " nieans any place where salt is kept 
and issued subject to the control of Government. 

Yower t o  
Governor 3. I f ,  in  the opinion of the Governor General in  
Generalin Council, such a course is desirable in  the public 
Council t o  
auLhurize by interest, the Governor General in Council may, 
order Chief notwithstanding anything to the contrary in  the 
Customs 
oficers to Sea Customs Act, 1878, or any other law for the time VIII of 1876 

being in  force, by order in  writing, authorize Chief 
exressire 
clearn~lce,q. Custonis Officers or any Chief Customs Officer to 

refuse to allow clearance for home consumption, 
whether from a ship or from a warehouse, on pay- 
ment of duty of any dutiable goods, where, in the 
opinion of the Chief Customs Officer, the demand 
for clearance of such goods is excessive having 
regakd to the ordinary course of such transactions. 

Power t o  
restrict 

4. The Governor General i n  Council may, in like 
clearances or circumstances to those referred to in  section 3, and 
removals of notmi thstanding anyfiing to the contrary in  any 
salt work.  Act ,relating to salt revenue or any other law for the 

time being in  force, by order in  writing, authorize 
any person having control, on behalf of Govern- 
ment, over salt works, to limit or restrict i.n sucll way 
as such person thinks fit, the clearance or removal 
of salt therefrom, notwithstanding that  al.1 sums due 
or leviable in  respect of such salt have been paid. 

order niade thereunder. 

HARDINGE O F  PENSHURST, 
Viceroy and Governor General. 

2 - -  ---* -- 
CALCUTTA : PRINTED BY SUPDT. GOYT. PRINTISG,  IKDIA, 8, HAST1KC;S STREET. 



126t.h. Jamz~ary, 1916.1 

An Ordinance to provide for the trial by 
court-martial of foreigners for offences 
against the Defence of India Rules. 

[Published in the Gazette of India Extraordina~y of the 
26th J a ~ ~ u u r y ,  1916.1 

,? HEREAS an emergency has arisen which makes 
it necessary to provide for the trial by court- 

martial of foreigners for offences against the 
Defence of India Rules ; 

ORDINANCE No. I11 OF 1916. 

1. This Ordinance may be called the Foreigners short title. 
(Trial by Court-martial) Ordinance, 1916. 

2. I n  this O r d i n a n c e  

of Aliens Act, 1914 : 
Provided that any person who holds a certificate 

of naturalization as a British subject granted under 
any Act of the Governor General in Coun~il  fo r the  
time being in force shall, for the purposes of this 
Ordinance, be deemed to be a British subject. 



( c )  " Foreigner " ilieans any person who is not a 
British subject. 

(2)  An order made under sub-section (1) may be 
niade in respect of all foreigners or any particulai. 
foreigner or any class of foreigners, and in respect 
of all offences against the said rules or any parti- 
cular offence or any class of offences. 

or after the commencement of this Ordinance. 
Procedure on 4: When an order under section 3 has been niade 
m a r i g o f  in respect of, or includes any foreigner, such 
order under 
i n .  foreigner, when so accused, may be taken into mili- 

tary custody, and shall, if he is already in otlier 
custody, be handed over to military custody, and 
shall be proceeded against and dealt with as if he 

- was a person subject to military law in accordance 
with the Ariliy Act, and as if the offence of which 44 & C S V ~ O ~ . ,  

he is accused was an offence against military law; ". 58. .$d ' 
and may, on conviction, be sentenced to, and shall 
be liable to suffer, any punishlilent assigned by the 
Defence of India Rules for the offence of which he 
is found guilty. 

5. The trial and all matters precedent thereto 
on trial. and attendant thereon shall be held and carried out 

in accordance with the provisions of the Army Act 44 & 45 Vfot., 

and the rules for the time being in force thereunder a c.  58. 

Provided that the Governor General in Council 
may, by general or special order, modify, in such 
way as he may direct, any of the said provisions. 

HARDINGE OF PENSHURST, 
Viceroy a7~d Gove7,~zo~ Ger~eral. 

I 



ORDINAPTCE No. I V  OF 1916. 

[l4th June ,  1916.1 

An Ordinarlee t o  provide fur ther  power to 
prohibit or  restrict the import and export 
of goods to  and from British India. 

[Publish~cl in the GnzetLe o f  India E s t r u o r d i n a ~ y  of the 
14th June, 2916.1 

W H E R E A S  an emergency has arisen which ren- 
ders it necessary to provide further power to 

prohibit or restrict the import and export of goods 
to and from British India ; 

Now, therefore, in exercise o f  the power con- 
ferred by section 72 of the Government of India Act, 
1915, the Governor General is pleased to make and 
promulgate the following Ordinance :- 

ORDINANCE No. I V  OF 1916. 

1. (I) This Ordinance may be called the Importsh 
and Export of Goods Ordinance, 1916. and extenk 

(2)  It extends to the whole of Brit;Ysh India. 
2. I n  this Ordinance- 
" export " means the taking by sea or land out 

of British India; 
" import " means the bringing by sea or land 

into British India. 

3, The Governor General in Council may, by pon.er to 

notification in the Gazette of India, prohibit or prohibit restrict or 

restrict in any way he may specify in such notifica- import or 

tion, the import or export of all or any goods or any export of 
goods from 

class of goods from or to ally countrj~ or place, or or to arty 
country or fro111 or to any person or cl.ass of persons. plncc, or ally 

class of 
[ P ~ i c e  one armn a1~c2 thi.ee j;ic,s.> persons. 



nzport and Expo7.t of Goods. [ORD. IV, 1916.1 

Applicatio~i 
of the plo- 4. Where, by a notification issued under section 
visions 3, the import or export of any goods is prohibited 
the Sea or restricted, such goods shall be deemed to be goods Customs Aot, 
1878. of whicl~ the import or export has been prohibited 

or restricted under section 19 of the Sea Customs r III of 1878. 

Act, 1878, and the provisions of the said Act shall 
have effect accordingly : 

Provided that, in any proceedings for the adjudi- 
cation of confiscation of any goods to which the pro- 
visions of any notification under this Ordinance is 
alleged to apply, the goods shall be deemed to be 
goods of which the import or export has been so 
prohibited or restricted, as the case may be, unless 
the contrary is proved. 

Summary 
procedule 

5. (1) Where any bond has been executed for 
for recovery the due performance of any condition imposed in  
Of peneltyof the exercise or by virtue of the power of restriction bond. 

conferred by section 3, the offcer in whose favour 
the bond has been executed or his successor in office 
may, if he is satisfied that such Fond has been for- 
feited, call upon the person bound thereby to pay 
the penalty to  show cause why it  should not be paid 
by him. 

(,%'):If, in the opinion of such officer, sufficient 
cause is not shown and the penalty is not paid, he 
may, in addition to all other legal remedies, proceed 
to recover the same as if i t  were an arrear of land- 
revenue, and shall, for that  purpose, have all the 
powers conferred upon the Collector by any enact- 
ment relating to land-revenue for the time being i n  
force in any par t  of the province in which the bond 
was executed. 

Certain 
no tifica lions 6. All notifications under section 19 of the Sea 
underthe Customs Act, 1878, issued after the 3rd of Aupust, m r o f  1878- 
zt,%7t;y 1914, and in force at the commencement of this Ordi- 
bc deemed t o  nance, shall be deemed to have been issued under the 
be issucd 
under this provisions of section 3, and any action taken after 
Ordinance. the said date which, if this Ordinance had been in 

force, could have been validly taken, is hereby vali- 
dated. 

CHBLI!ISFORTI, 
Tlice~oy and Governor General. 

2 
---- - _ -  __I__ 

CALCUTTA : PRIXTE.1) BY SUPDT. GOVT. PRIXTIXC, ISDIA, 8, IIAqTIFGc STBEET. 



ORDINANCE No. V OF 1916. 

[27th June, 1916.5 

An Ordinance t o  prohibi t  or control  t r a d i n g  
by hostile foreigners and hosti le ' f irms 

and for o the r  purposes. 

[Publislied in tlie Gazette of India Est~aordbary of ihr 
27th June, 1916.1 

W H E R E A S  an emergency has arisen which malres 
i t  necessary to take powers further to prohibit 

or control trading by hostile foreigners and hostile 
firms and for other purposes; 

Now, therefore, in exercise of the power conferred 
by sectioil 72 of the Government of India Act, 1915, 

6 & 6 Geo., the Governor General is pleased to make and pro- 
'> ch. nlulgate the following Ordinance :- 

ORDINANCE No. V OF 1916. 

1. This Ordinance may he called the Enemy s i l o ~ t i t i e .  

Trading Ordinance, 1916. 
2. I n  this Ordinance-, 
(' Company " means any company, firm or associa- 

tion, or body of individuals whether incorporated or 

" Hostile foreigne~ " means a subject of a State 
for the time being a t  war with His  Majesty, and 
includes any company constituted according to the 
laws of such State, and the rule? or government of 

' any such State; and 
(' Host.ile firm," means any of the following, 

namely :- 

(o) any I-iostile foreigner who has, or a t  any date 
subsequent t.o the 3rd day of August, 
1914: had, a n  oflice, agency or place of 
busi~~ess  in British India ; 

1 
[ P ~ i c e  a@7inas tlioo ( I ~ L %  ?tine pies.:! 



Enemy Trading. [ORD. V, 

(71) any company of which' any member or officer 
is a hostile foreigner, or of which a h'os- 
tile foreigner was a member or officer on 
the 3rd day of August, 1914, and which 

IIl! 1 i has or hasWha.d since that date an office, 
agency or place of business in British 
India ; 

(G) apy person, or company who or which has, 
a t  any time since the 3rd day of August, 
1914," carried on business" in ~ r i t i s h  
India. and whose business is. or was. in 
the opinion of the   over nor' ~ e n e r a l  in 
Council, either -by reason of its nature or 
of the persons who carry or carried i t  on, 
or for anv other muse whatsoever. carried . - -.-. ~ - .  - -  , 
on eithegunder the control whether direct 
or indirect of anv hostile foreiener. or 
carried on wholly br mainly for the bkne- 
fit of hostile foreigners nenerallv, or anv 
class of hostile forkigners or ar@ indivT- 
dual hostile foreigner. 

3. ( 1 )  The Governor General in Council mav. bv 
aJ?pUllll. 
Inspectors. general br special order, appoint Inspectors forth: 

purpose of determining whether any business is or 
was carried on by a hostile firm within the meaning 
of this Ordinance. 

- 

(2) The Inspector may summon before him any 
person whom he believes to be capable of giving 
information concerning the trade, dealings, affairs 
or srosertv of such business. and of the antecedents 

I . I  d 

and nationality of those by Ghom i t  is or was carried 
on or controlled. 

(3) The Inspector may examine such person on 
oath concerning the same, and may reduce his 
answers to writing, and require him to sign them. 

(4) The Inspector may require such person to 
produce any documents in his-custody or -power in 
any way relating to such . business - or to the - -  - persons 

g,k 1 ;  by whom i t  is or was carried on or controlled. 
(5) I f  any person so summoned refuses to come 

hefore the Inspector a t  the time appointed, the 
2 



Inspector may cause him to be apprehended and 
brought before him for examination. 

(6) I f  any person refuses to answer any question 
or to produce any document, which under this sectioil 
the Inspector is en~pomered to ask or require produc- 

it: 
! r' tion of, such person shall be punishable with 

Y imprisonment which may extend to s is  months, or 
with fine which may extend to one thousand rupees, 

~. or with 'both. 
4. (1 )  The Governor General in Council l ~ a y  Power to  

prohibib or make an order either- restrict, or 
wind up 

! (u) prohibiting any hostile firill from carrying hostile firms. 

on business except for the purposes and 
subject to the conditions, if any, specified 
in the order ; or 

(b) requiring the business of such fir111 to be 
wound up ; and may in any case, where he 
has made a n  order prohibiting or limit- 
ing the carrying on of the business, at 
any time, if he thinks i t  expedient, sub- 
stitute for that order an order requiring 
the busi~~ess  to be wound up. 

(2) Everv order made under sub-section ( 1 )  shall 
be published by notification in the Gazette of India. - 

(3 )  I f  any person contravenes the provisions of 
any order made under this section, he shall be 
punishable with imprisonment which may, extendl 
to one year, and shall also be liable to fine. 

(4) An order made under this section shall con- 
tinue in  force, notwithstanding the termination of 
the present war, until determined by order of the 
Governor General in Council. 

5. ( I )  Where the Governor General in Council 2k'ng UP 

makes an order under this Ordinance requiring a 
busiiless to be wound up, the order shall, on notifica- 

li tion in the Gazette of India, have effect as if it were 
a winding up order made by a Court under the 

ll VII  of 1913. Indian Coillpanies Act, 1913, and the provisions of 
that Act relating to winding up by the Court and 
the rules mado thereunder subject to such excep- 

3 . -y'- - b 
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Enemy Trading. [ORD. V, 

tions, restrictions, extensions, modifications and 
adaptations as the Governor General in Council may, 
by general or special order, prescribe, or such other 
rules as may be prescribed by him, shall apply to t he  
winding up of the business : 

Provided that, for the purposes of any windirlg 
up order under this Ordinance, all powers cxercis- 
able by the Court under the said Act shall be cxer- 
cisable by the Governor General in Council or by 
such other authority as he may appoint either gen- 
erally or specially in that behalf : 

Provided also that the assets of the business ;rad 
any money resulting from the realization of any 
part thereof shall be dealt with in accordance with 
such rules as the Governor General in Council may 
make in that behalf. 

(2 )  Where an order has been made under this 
Ordinance directing the winding up of the business 
of a hostile firm, the hostile firm shall not, nor shall 
any other person, comnlence or initiate, whilst that 
order remains in force, any other proceedings of a 
like nature or calculated in any way to interfere 
with the carrying out of such order. 

Contracts or 6. Where it appears to the Governor General 
transfers in Council that a contract entered into before or 
against the 
public during the war, or a transfer of property, moveable 
interest. or immoveable, made during the war, with or by a 

hostile foreigner or a hostile firm is injurious to the 
public interest, or was made with the object of evad- 
ing any provision of the law, the Governor General 
in Council may by order cancel or determine such 
contract, either uficonditioually or upon such condi- 
tions as he thinks fit, or declare such transfer to be 
void either in whole or in part, or may impose such 
conditions on the transferee as he thinks fit. 

Power of 7. (1) The Governor General in Council, in any, 
the General in case where it appears to hini to be expedient to do so, 
council to may by order vest in any Custodian appointed under 
~ ~ { t ~ $ ~ ~ ~ Y  the Enel~ly Trading Act, 1915, any property, move- Iv of 1915 
under the able or immoveable, belonging to or managed or held 

whet,i~er in Lrust or ~Lher~~vise, for, or 011 beha.lf of, a Trading Act, 
INB.  hostile foreigner, a hostile firm, or any person or 

4 
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company residing in, or carrying on business in the 
doillinlolls of, a State at  war with His Ma,jesty, or 
the right to transfer that property, and may by any 
such order or any subsequent order confer on the 
Custodian such powers of selling, managing and 
otherwise dealing with the property as to the 
Governor General in Councll may seem proper. 

(2 )  A vesting order under this section shall, not- 
withstanding the provisions of any other law to the 
contrary, be sui5cieut to vest in the Custodia~l any 
property or the right to transfer any. property as 
provided by the order without the necessity of any 
further document. 

(3) Where, in the exercise of the powers coderred 
on ilim by the Governor General in Council, the 'Cus- 
todian proposes to sell any shares or stock forming 
part of ihe capital of any company or any securities 
issued by the company in'respect of which a vesting 
order under this ' Ordinance has been made, the 
company may, with the consent of the Governor 
General in Council, purchase the shares, stock or 
securities, notwithstanding anything to the contrary 
in any law or i11 any regulation of the company, and 
any shares, stock or securities so purchased may, 
from time to time, be re-issued by the company. 

(4) The transfer by the Custodian of any pro- 
perty shall be conclhsive evidence in favour of the 
transferee and of the Custodian that the require- 
ments of this section have been complied with. 

(5) All property vested in  the Custodian under 
this section and the proceeds of the sale of, or money 
arising from, any such property, shall be dealt with 
by him in accordance with such directions as he may 
receive from the Governor General in Council; and 
no such property or money shall be liable to be 
attached or otherwise taken in execution. 

8. Where a vesting order has been made under Validity of 

this Ordinance as respects any property belonging vesting 
to, or held or managed for, or on behalf of, a person orders. 

who appeared to the Governor General in Council 
to bc a person to whom the provisions of section 7 
were applicable, the order shall not,' nor shall any 

5 





R~zerny Trading. 

( c )  requiring persons in British. India to f u r -  
nish to the Custodian such particulars 

. as he may require of all or any class of 
debts or 'other property due by them to 
any person to whom the provisions of 
section 7 are or mag be applicable; 

(d) prescribing the remuneration payable to 
the Custodian in respect of his duties 
under this Ordinance, the fund from 
which i t  shall be paid, a.nd the method 
of collecting the same; and 

(G) gen.erallv for carrying out t,he purposes of 
this Ordinance. 

(2) I n  maliing any rule under this section, the 
Governor General in Council may direct that  a 
breach of i t  shall be punishable with imprisonment 
which may extend to a term not exceeding six 
months, or with fine which may extend to one 
thousand rupees, or with both. 

11. Every license for the time being in force a r t a i .  
granted under the Hostile Foreigners (Trading) Licenses' 
Order permitting the licensee to trade or carry on Hostile 

business subject to conditions or restrictions shall p;$;z;f" 
be deemed to be an order made under section 4 (1) order to b 
(a) of this Ordinance, and this Ordinance shall have t:e;$$ 
effect accordingly. issued under 

uection 4 

12. (1) The Governor General in Council may, Power to 
by notification in the Gazette of India, declare that dealwith 

non-trading the powers conferred by section 7 ill regard to the companies. 
property, moveable or im:;~oveable, of the persons 
referred to therein shall extend to the property, 
moveable or immoveable, in British Jndia. of any 
company specified in such notificatio~i ~ , f  which any 
member is a hostile foreigner, or of which a hostile 
foreigner was a member or officer on the 3rd day of 
August, 1914, notwithstanding that  such company 
is not a company trading in British India.. 

(2) On the publication of a ilotification under 
sttb-section (I), the conlpany slia.ll be deelned to be 

7 



Enemy Trading. [ORD. V, IS16.1 

a person referred to in section 7 of this Ordinance, 
am d this Ordinance shall have effect accordingly. 

Validatio~l of 13: Any act done after the 3rd day of August, 
past action. 1914 by, or under the orders of, any officer of Gov- 

ernment in respect of the property, moveable or im- 
moveable, of any hostile foreigner or hostile firm 
whic,h, i f this Ordinance had been in force, could 
have been validly done in  the exercise of the powers 
conferred thereby, or which could have been con- 
ferred thereunder, is hereby validated. 

CHELMSFORD, 
Vice~oll alzcl Goaern.or General. 

1 

i 

8 
._-.-_-.-..p-_.._. __._A-. _ .  . . _ .- .--- - ~- . ~ 

CALGU1"PA : I'RINTE13 BY SUPDT. GOT'?'. TRlNTlNG,  ISDIA, 8, I I lSTINGS STREET. 
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L ORDWANCE No. V I I  OF 1916. 
f L------- 

K 
E: 
8 [13th December, 1916.3 
k 8 An Ordinance to  amend temporarily the 
[ 
& Indian Paper Currency (Temporary 
K a Amendment) Act, 1916. 

[Published in the Gazette o/ India Estraordina~y of the 
24th Decembe~, 2926.1 

IX of 1916. Act, 1916 ; 
Now, therefore, in exercise of the power con- 

a a 6 G a .  V, ferred by section 72 of the Government of India Act, 
1915, the Governor General is pleased to make and 
promulgate the following Ordinance :- 

I n 

econd 
Indian Paper Currency (Further ~urauurnent) 
Ordinance, 1916. 

VI of 1916. 3. The Indian Paper Currency (Further Amend- 
ment) Ordinance, 1916, is hereby repealed. 

CHELMS'EORD, - , 

ORDINANCE No. VIL OF 1910. 

1. This Ordinance - may .- be called . the S 
A ---A. 

2. Section 3 of the Indian Paper burrenuy 1 
~x or 191s. (Temporary Amendment) Act, 1916, shall be - -  

' 
strued as if for the words " sixty millions r;nF J 

words " three hundred millions " were substituted. 

: con- 
3 9  1 1  _ 

' &  
imcndment . 
,f section d: 

Act IX @ 
1910. 

8 ,  Viceroy and Governor henera&, 

Repeal of 
Ordinanoe 
No. VI of 
1916. 





ORDINANCE No. VIII OF 1916. 

[26th December, 1916.3 

An Ordinance to provide yowrer for enforcing 
the attendance of witnesses a t  inquiries 
held into any matters relating to, or 
connected with, elections to the Indign 
Legislative Council and for other pur- 

- 
[Published in the Gazette of India Estraoi.dinar~y of the  

27th December, 1916.2 

HEREAS an emergency has arisen which ren- W ders i t  necessary to provide power for enforc- 
ing the attendance of witrlesses a t  inquiries held into 
any matters relating to, or connected with, elections 
to the Indian Legislative Council and for other 
purposes in connection with such inquiries ; 

Now, therefore, in exercise of the power con- 
6 & 6 k. ferred by section 72 of the Government of India Act, 
'*O. 1915, the Governor General is pleased to make and 

promulgate the following Ordinance : - 

ORDINANCE No. V I I I  OF 1916. 

2. ( 1 )  Where, in the opinion of the Governor power 

General in Council, i t  is desirable that an inquiry F$;;kna 
should be held into any matter relating to, or con- enforce the 

ilected with, any election to the Indian Legislative 
Council, the Governor General in  Co~~nc i l  may, ky o ~ ~ I , ,  etc. 
order in writing, appoint any person he l113y specj.13~ 
in the ordey to be a Comn~issioner for the purpose 
of holding such inquiry. 

. . 
[P'I"~cc one n,,z,?l.a n r c ( 2  t.I~?;ee pies.] 



Indian Legislative Council [ORD. VIII OF 1916.1 
(Elections Inquiri~s). 

(2) A. Commissioner appointed under sub-section 
(1)  shall have the same.powers as are vested in a 
Court under the Code of Civil Procedure, 1908, when v of1908. 

trying zt suit in respect of the following matters :- 

(a) enforcing the attendance of witnesses and 
exa.mining them on oath or affirmation; 

(b) compelling the production of documents ; 
and 

and shall be deemed to be a Civil Court with;n the 
meaning of sections 480 and 482 of the Code of 
Criminal Procedure, 1898. v of 1898. 

The expression " witnesses " in this sub-section 
shall include parties or persons in the position of 
parties to such inquiry., 

(3) A Commissioner may authorise the represent- 
ation before him of any person appearing to him 
to be sufficiently interested in such inquiry, by 
counsel or pleader or otherwise as he may direct. 

Provided that no such answer which a witness 
shall be. conipelled 'to give shall subject him to any, -4 i 

arrest or prosecution, or be proved against him in a 
.i any criminal proceeding, except a prosecution for 

giving false evidence by such answer. 

CHELAISFORD, 
Viceroy and Governor General. 

.- ..*.* 
CALCUTTA : PRISTED BY EUPDT. GOVT.  PRISTIXG, IKDIA, 8, HASTIXGS S~REET. 



ORDINANCE NO. 1 OF 1917. 

[Znd February, 1917.1 

An Ordinance to provide for the registration 
of certain European British subjects. 

[prrbliS/Led in the Gazette of India E~saord,inary of the  
2nd February, 1917.1 

ORDINANCE No. I OF 1917. 
1. (I) This Ordinance may be called the Registra- short title 

tion Ordinance, 1917. and extent. 

. . .; . . . 32 )  It extends to the whole of British India, 
' - *. including British Baluchistan and the Sonthal Pa r -  

ganas,:'and applies alsoto European British subjects 
. mithin.,the -territories of any Native Prince or Chief 

" Prescribed" means prescribed by rules made 
under this Ordinance. 

3. (1) Every male European British subject for ob!i@tion to 

the time being in  India  (not being a member of H i s  r"l'ter+ 

Majesty's naval or nlilitsry forces oth'erwire than as 
;r 



-- Registration. CORD. I, 

a volunteer enrolled under the Indian Volunteers' 
Act, 1.869) who, for the time being, has attained the XX of 1869 

age of 16 years and had not attained the age of 50 
years on the first day of February, 1917, shall within 
the prescribed period fill up, or cause to be filled up, 
sign and lodge with the registration authority speci- 
fied in Schedule I, or such other registration author- 
ity as may be prescribed, Form A set out in that 
Schedule, and if any such person claims- 

(i) not to be ordinariIy resident in British 
India, or 

(ii) to be within exceptions number (2) or (3) set 
out in Schedule 11, he shall lodge with 
the said form a statement of his claim. 

(2) I f  any registration authority has reason to 
believe that any person is a person to whom the 

, provisions of sub-section (I)  are applicable, he-may, 
i f  he thinks fit, by order in writing require such 
person to furnish such particulars as may be specified 
in th'e order within such time as may be so specified, 
and such person, whether he is or is not a person to 
whom that sub-section applies, shall within the 
specified time furnish the said narticulars to such 
registration author5tv in such form or manner as . 
such order may require, and shall duly sign the 

(a)  within the prescribed period to fill up or 
cause to be filled un to the best of his 
knotvledge and belief the form required 
by sub-section ( I ) ,  or to sign or to lodge 
i t  with the registration authority as re- 
qi~ired by that sub-section ; or 

(6) to comply with the requirements of any 
order under sub-section (R), 

he shall be punishable with fine which nlay extend 
to five hundred rupees, 



- - 
3 XT,V of 1860. within the meaning of the I n d i ~ n  ~ e i a l  Code. 

subject or is within the exceptions set oui in Schedule zEt"ce 
11, or as to the age of any person, the prescribed 

+ 4  
the Local ~ovkrnmei t  inL the district in which the 

\. , person to whom the dispute relates is for the time a 8 

being, and such Magistra';e . . or other officer, after . . 

" 
trate or other offickr shall be final. 

f nance. 

issue of certificates of repistration. i n d  the Drenara- 

that purpose, and for the notification of the address 
and changes of address of registered persons. 

4 notice issued under the authority of an); such rule 
,a 

t fT~ l -  
k@ shall be punishable with fine which may extend to 
W k five hundred rupees. b$".' 
E%%* 
@& (4) All rules made under this Ordinance shall be 
+% nublished in the Gazette of India, and on such pnb- 

:w& 
. lication shall have effect as if enacted in this Ordi- 

na~ice. 
Ordinance 6. Nothing in this Ordinnnce shall apply to any not to 

persoil confined in a prison or lunatic asylum. to persol~s 



SCHEDULE I. 

(See section 3.) 

R e g i s t ~ a t i o n  Authorities. 
I n  the case of i n y  person in  The Head of the Depart- 

Government employ. ment. 
I n  the case of any person in The Chief Executive Officer 

the employ of any public of such authority. 
authority. 

I n  the case of any person in The head of the Railway 
the employ of any railway. Administration. 

I n  any other case where no The District Magistrate of 
special authority is pre- th.e district where the per- 
scribed. son for the  time being is 

resident, or, in  the case of 
a person resident in a 
presidency-town, the Com- 
missioner of Police. 

Form A. 

Particulars. 

- other dependants 

ployed, if any, is work for or under 
any Government department . 

(h) Whether he has undergone military 
or naval training of any descrip- 
tion. I f  so,' what and for what 







ORDINANCE No. I1 OF 1917. 

[lath April, 191?.] 

An Ordinance t o  amend temporarily t h e  
Indian Paper Currency (Tomporarj Amend- 
ment) Act, 1917. 

[Published in the Gazette of India Extraordinary of the 
18t11. Ap~il, 1917.1 

Now, therefore, in exercise of the power con- 

ORDINANCE No. I1 OF 191'7. 

1. This Ordinance may be called the Indian Short title. 

Paper Currency (Amendment) Ordinance, 3 91'7. 

CRELMSPORD, 
viceroy and Governor Gene~al. 

[Price one nnna.] 









ORDINANCE No. IV OF 191 7. 

-- 

[ l l th  J u l y ,  1917.1 

An Ordinance to provide for the acquisition of silver 
iinported into British India. 

[Published in the Gazette of India Extraordincrry of the 
l l t h  July, 1917.1 

WHEREAS an emergency has arisen which makes it 
necessary to provide for the acquisition by the Gover- 
nor General in Council of silver imported into British 
India aft,er the commencement of this Ordinance. 

NOW therefore in exercise of the power conferred 
by section 72 of the Government of India Act, 1915, 
the Governor General is pleased to make and pro- 
mulgate the follo~ving Ordinance :- 

ORDINANCE No. IV OF 1917. 

1. (1)  This Ordinance may be called the Silver 
(Import) Ordinance, 1917. 

(2) It extends to the whole of British India includ- 
ing British Baluchistan and the Sonthal Parganas. 

2. In this Ordinance unless there is anything repug- 
nant in the subject or context,- 

" Coin " means metal used for the time being as 
money, and stamped and issued by the authority of 
some State or Sovereign power in order to be so uscd ; 

" Import " means the- bringing, by sea or land, 
into British India. 

" Silver ) ' means silver coin or silver bullion other 
than silver coin which has been issued by the Govern- 
ment of India and which is legal ten.der within t,hc rncan- 

I1 ofl9oG. ing of the Indian Coinage Act, 1906. 

Short title 
and extent. 

Definitions. 



Silver (Import). [ORD. IV OF 1917.1 

vest absolutely in His Majesty. 
(2) Where any silver is talten possession of in exer- 

cise of the powers coilferred by sub-section (I), the 
Governor General in Cou11c.il shall pay or sllall provide 
for payment either in Lolldon or a'c SUC~I other plz.ce as 
may be agreed upon, to the owner of fiuch silver or his 
duly authorised agent, upon the production, either a t  
the place of import or a t  the place of payment: of the 
necessary documents, a sum cal.culaied according to 
the weight of such silver at  a rahe five per centurn below 
the rate of the London Silver Market for silver of lilte 
fineness in London on the day on which the order under 
sub-section (I) was made. 

(3) If any dispute arises a t  the plzce of inport as 
to the fineness of any such silver, a certificate of assay 
by the Assay Master of any mint established under the 
Indian Coinage Act, 1906, shall be conclusive. 111 of 19l6. 

CHELMXFORD, 
Viceroy nnd G O V ~ V ~ O Y  Ge~zerul. 



I ORDINANCE No. I OF 1918. 
8 

[IZth April, 1918.1 

A n  01-dinance to provide tha t  silver held on 

[Pub.lislied in the Gazette of India Extraordina~y of the 
15th April, 1918.1 

Y Y  ir necessary to iro<ide that silver held on i 
behalf of the Secretary of State for India in Council 
or the Governor General in Council may; if -so heki 

. in the United States of "America or i s  course of 
i i 
I 

Gansmission therefrom, be -deemed to be par-t of the  
reserve referred to in swtion 19 of the Indian P-aper 1 

IIof1910. Currency Act, 191*0; I 
Now, therefore, in exercise of the ,power con- i 

I 
ferred by section 72 of the Government of India I 

6 ~r 6 C ~ O .  Act, 1915, the Governor General is pleased to make 1 
and p yomulgate the following Ordinance :- j 

i 

behalf of the Secretary of State for India . .. 
in Council orithe Governor General in 
Council may, if so . !held - in the United 
States of America or in course of trans- 
missiou therefrom, be deemed to be part 
of the reserve referred to in section 19 of 
-the Indian Paper Currency Act, 1910. 

' O T  HEREAS an emeraencv has arisen which makes I 

ORDINANCE Not IOF  1918. I 
1 

1. This Ordinance may be called the Indian shor ttitk. 
! Paper Curreilcy Ordinance, 1918. 

2. In  this Ordinance- Definitioa ! 

" Silver " nleazls silvar coin o r .  silver bullion, ...=- - : 
i 

-. . 1 
[Price one anna and t7~ree  

1 



3. Natwithstsnding anything contained in tlie p9,wer ,, 
Ir of 1010. Indian Paper. 'Currency Ac.t, 1910, t he  C overnor dir6aL LL~L-*  

General' in Council may,' -by order in writing ~"verheld in the Unik 
States of 
America or 

(a) that silver held in the United States of in tranmis. - sion there. 
America on behalf of the Secretary 01 from may 

State for India in Council or the be deemed 
to be part Governor General in Council, shall be of the pa* 

deemed to be part of the reserve referred Erz- 
to in section 19 of the said Act.; or 

(b) that silver in course of transmission from 
the United States of America, which is, 
at the commencement of such t,ransmis- 
sion or a t  any period thereafter, held on 
behalf of the Secretary of State for 
India in Council or the Governor 
General in Council for translnission to 
India shall, during the period i t  is so 
held, be deemed to be a part of the 
reserve referred to in section 19 of the 
said Act,. 

CHELMSFOR.D, 
.. Vice~oy and Governor Gene~al. 

. . .  . . . . . .  . . .  
. . 

i . . .. , - 
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ORDINANCE No. 1.1 OF 1918; 

.>.. , 



Power to 5. T h e  Governor General in Council may, by 
direct coin- 
ing and to notification in  the Gazette of India, direct the coining 

, and issuillg of gold mohurs and determine the dimen- 
and designs. sions of, and designs for, such coins. 

Provided that the coin- 

(a) 11ns not lost in weight so a;s to be of less 
weight than 1224 grains, and 

(b)  has not been defaced. 
Powerto cut 7, (1j 'where any gold mol~ur which has been 
diminished or 
defaced gold coined and issued under the authority of the Gover- 
mohurs. nor Genera.1 i n  Council is tendered to any person 

authorised to act under section 16 of the Indian 
Coinage Act, 1906, and such person has reason t o  IIT of 180 

believe that  the coin, 

(a) has been diminished in weight so a s  to be of 
less weight than 1229 grains, or 

(b) has been defaced, 

'he shall, by himself or another, cut or break the coin. 
(2) A perso3 cutting or breaking coin under the 

provisions of sub-section ( 1 )  shall return the. pieces 
to the person tendering the coin who shall bear the 
loss caused by such cutting or breaking : 

Provided that  in the case of a defaced coin, if the 
person so cutting or breaking has reason to believe 
th:xt the coin  has not been fraudulently defaced 
kv-ithin the meaning of section 18 of the Indian 
Coinage Act, 1906, and the coin is not of less weight 111 of I! 
than 1224 grains, he shall receive and pay for the 
coin a t  its nomina.1 value. 

Power to cut 8. The provisions of section 20 of the  Indian 
co~~nterfa i t  Coinage Act, 1906, shall apply in the case of gold III of 1 

mohurs as if that  section referred to gold coin and 3 
gold bullion, and any person authorised under that  
section may exercise in respect of gold mohurs the 
pon7ers cold crred thereby. 



CHET,MSFORD, 

TTicero?y und Gozernor Generut. 

10. No suit or other proceeding shall lie against Bar of suits. 

any person in respect of anything in good faith done, 
nr intended to be done, under or in pursuance of the 
provisions of this Ordinance. 





& ORDINANCE NO. TIl OF 1918., 

[7th Decerrt her, 1918.1 

I An Ordinance f u r t h e r  t o  a m e n d  t h e  l i l d i an  
I 

Paper Cur r ency  (Amendment )  Act, 1917. 

[Publislze~l, in the Gazette of India Ezt~;nor.dinar.?/ of the 
7th December, 1318.1 

XIX of 1917. Indian Paper Currency (Amendment) Act, 1917 ; 
Now, therefore, in exercise of the powers con- 

.. , , , f erred bv section 72 of the Government of India  

.l;d, ORDINANCE No. 111 OF 1918. 

2. I n  section 2 of the  Indian Paper Currency Amendment 
of section 2, 

I xrx of 1917. (Amendment) Act, 1917, for the words " six hundred A C ~  XIX of 

and sixty millions," the words " eight hundred 1917. 

millions " shall be substituted. 

,i/ - Viceroy and Govwnor General. 

flSl I SCFI-143 I,. T1.-2i-12-1C-8,00(1. 





ORDINANCE No. 1 OF 1913. 

j14th A p i l ,  1919.1 

An C~rdinance to provide for the  trial of 
persons charged with offences under the 
Bengai Sta te  Offences Regulation, 1804. 

[ P ~ ~ b l i ~ h e c L  zn the Gazette Qf I,~ciza Exirnordiaarj/ Qf the 14th 
Ap~vl ,  1919.1 

\ j 7  HERBAS the Govcrnor General is sa.tisCed that 
a atate oE open rebellion against the authority 

of the Government exists in certain parts of the 
Provirce of the Punjab ; 

1 

And whereas the Governor Generalin Council bas, 1 
in exercise of Lhe powcrs conferred by section 

4 

x of 1804. 2 of the Bengal State Offences Regulation, 1S04, 
suspended, in respect of offences described in the said 
Regulation with which any person of the classes 
therein referred to may be charged, the functions of 
the ordinary Courts of Judicature within the districts 
of Lahore and Amritsar in the aforesaid Province 
andhasestablished martial law in  the said districts; 
and has directed the immediate trial by courts-martial 
of all such persons charged mith such offences ; 

And whereas an cmcrgency has arisen which 
makes it expedient to provide that such trials shall 
he held in the manncr and by the tribnnals herein- 

1. (1) This Ordinance may be called the Martial silorttlt" 

Lam Ordinance, 1419. aua c o n -  
mencement. 

(2) It shall come into operation at  midnight be. 
tn-een the 15th and the 16th April, 1910. 

2. (1) Evory 1 

[Yvzce one rrlltcn nnd nzq'e p e s , ]  
-- 



114th Apvid, 1919.1 
An C)rdinance to provide for the  trial of 

parsons charged with offences under the  
Bengal State Offences Regulation, 1804. 

[Pu6liahed ir t i e  Gazelle OJ India Ex:morclininr~,~ of the  14th 
ApriZ, 1919.] 

_-I I____ 

7 HEREAS tho Governor General is satisfied that n it state of open rebellion against the authority 
of the Government exists in certain pa,rts of the 
Province of the Punjab ; 

and has established martial law in  the said districts ; 
and has directed the immediate trial by courts-martial 
of all such persons cbarged with such offences ; 

1. (1) This Ordinance may be called the Martial 
Law Ordinance,. 1919. 

(2) I t  shall come into operatioll a t  midnight be. 
tween the 16th and the 16th April, 1919. 

2. ( I )  Every 3. 

, 

Short title 
ana come 
mencement. 



Trials under . 2. (1) Every trial helcl under thc Bengal State 
Regulation x cf laon to Offences Regulation, 1804 (hereiuafter mlled the said "0fl8O1 
" b e ! d b ~  Regulation), sllall, illstead of being held by a court- 
Commissions. 

martial, be held by a Colnlni~sion consisting of three 
perEoas appointed in this behalf by tile Local Govern- 
ment,. 

(2) 'l'11e Local Government may itppoiilt as many 
Coilllvissions for this purpose as il inay declll expe- 
client. 

(3) At lcast two members of every such C'ommis- 
sion shall be persons mllo have served as Scssiolls Juciges 
or Additional Sessions Judges for a period ol not less 
than tllree years, or persolls qualified under section 
101 of the Go\rernmen'c sf Inclia Act, 1915, for all- j & 6 Geo. 

pointment as Judges of a High Co~urt. T21c Local V, C. 61. 

Gove~nillent shall i ~ ~ i n i n a t c  one of l lie nlelllbcrs of 
the Comnlissioil to be Presiclcnt thereof. 

Convening 3. A Coillmission bllall be convened by the Local 
authority. Governnlent or by such officer as the Local Gouern- 

B ment may authorise in this behalf. 
Powers and 4. A Cornnlission shall have all tht: powers of a 
procedure of 
Commissions, general court-martial under the Indian Army Act,, 1911, VIII s f  191 

and shall, suhiect to the provisions of this Ordinance, in 
all matteis fdlow so f& as may bc tlie p:,ocedure 
regulating trials by such courtfs-martial prescribed by 
or under the said Act : 

Provided that where, in the opinion of the conven- 
ing authority, a suminary trial is necessary in tlie 
interests of the public safety, such authority may 
direct that the Conlu~ission shall follow the lirocedure 
prescribed for a summary general court-martial by or 
undel; the said Act, and the Comnlissioil shall, so far 
as may be and subject to Ihe l~roviriions of this Ordi- 
nance, follow such procedure zccordingly : 

Trovided further, that sectioi~s 78, 80 mcl 82 of 
the said Act shall not apply to any trial under this 
Ordinance. 

Confirmation 5, The finding and sentence of a Con~n~ission 
of finding aud 

un- shall not be subject to co~lfirmation by any authority. 
neoessary. 
Sa~5ng of pro- 6. Notking ill tliis Ordinallce shall affect ally 
cedinys oi  
courts-hlnrtinl trial licld or begun to be held by court-n~strtial under 
already begun the 



the said Regulation prior to the commenee~nent of 
this Ordinance. 

7. Save as provided by section 6, the provisions n.tro~pecti, 

of this Ordinance shall apply to all persons referred effect. 

to in the said Regulation who are charged with any 
of the offences therein described, committed on or 
after the 13th April, 1919. 

CHELMSEORD, 
Viceroy ahd Gove?*no?* Ge?aeral. 





CALCUTTA 
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O E D I M A ~ C E  N 0.111 OF 1919- 
-- 

[18t7z Ap~i l ,  1919.1 

An Ordinance to provide that  persons convict- 
ed of any of the crimes specified in the 
Bengal State Ofi'ences Regulation, 1804, 
shall be punishable with penalties other 
than those provided i n  the said Regula- 

[P2~blis72ecl in the Guzelte of J?zdclia B~t~~aoj*d.ijauj*y of 
the 18th Ap~i l ,  1919.] 
-- 

Now, THEREFORE, in exercise of the power con- 
ferred by section 72 of the Government of India Act, 

5 & 6 Gee. 1915, tho Gove~nor General is pleased to make 
V' and promulgate the following Ordinailce :- 

I. This Ordinance may be called the Martial short title. 
Lam (Sentences) Ordinance, 1919. 

2. Kotmithstanding anything contained in section provision 
x of 1804. 3 of the Bengal State Offences Regulation, 1804, for minor 

punishments 

(a) any court-martial or any commission a,ppoint- in case of 
convictions 

ed and convened under the Martial Law under Reguln- 
I of 1919. tion X of Ordinance, 1919, may, when convicting 

any person of any of the crimes specified 
in the said 'llegulation, sentence such 
person to transportation for life or for 
any period not less than ten years, or 
to rigorous imprisonment for a term which 

shall 
I. 1 



B a ~ t h l  Law (Extension.)  [ OED. 11 OF 1919.1 

P r o \  isions 
of t he  Martial 2. K i t h  effect from miclnigllt between the 16th 
~ a w  Ordi. and 17th April, 1919, the provisiolls of sect$ions 2 to 6 
;;;?;I:,:t:;toof the Martial Law Ordinance, 1919, shall apply to 1.1 1919. 

district the trial of all persons in  the district of Gujranwala 
Gujmllrala- in the province of the Punjab of the classes referred 

to in the Bengal State Offences Regulation, ldO4+, x IBO&. 

who may be charged with any of the offences therein 
described, committed on or after the 15th April, 1919. 

Ponrcr to 
apply  the ~ I P O -  

3. 'VT7here, after the cornlnencement of this Ord'i- 
vlsiolls ~t tire nailce, the Governor General in Council, in exercise 

Law of the powers conferred by section 2 of the Bengal 
Ordinfinee, 
1919, in .., State Offences Regulation, 1804, su3pends, in respect x of I 804. 

are8inw"d' 'of offences described in t l ~ e  said Segulation with Itegulnt io i~ S 
o a is i which any person of the classes therein referred to may 
Ol'wntioll, be charged, the functions of the ordinary Courts of 

Judicature within any area., and establishes martial 
law therein, and directs the immediate trial by courts- 
marlial of all such persons charged with such offences, 
the Governor General in Council may, by order in 
writing, declare that the provisions of sections 2 t.0 6 
of the Martial Law Ordinance, 1919, shall apply to r OE 1919. 

such trials in the said area. 

CHELbISFORD, 

& 

77iceroy nncZ Govelmor General. 

- 
CALCUTTA : PRINTED ItY SUPDI'. OOVT. PRIN'PING, INDIA, 8, UASTTNOS STREET. 



Short title. 

Colnmissions 
nuder Mar- 
tial Law 
Ordinance, 
1919, to try 
such cases 
as the 
Local Gov- 
ernment 
may direct. 

[ P ~ i c e  one anrm rind t l i~ .ee  pies.] 





ORDINANCE No. V OF 1919. 
[6th May, 1919.1 

May, 1919.] 

An Ordinance to povide for the exercise by 
cnrhin police-officers in Lhe Presidency of 
Bombay of the powers of a Superiotendent 
of Poli-cz 
HEREAS an  emergency has arisen which rend- W ers i t  necessary to provide f ~ r  the exercigeg 

by certain police-oEcers in the Presidency 01 Bombay 
of the powers of a Superintendent of Police ; 

N o w ,  THEREFORE, in exercise of the powers con- 
? 5 & 6 Gco. v, ferred by section 72 of the Government of India Act, 

C. 61. 1915, the Governor General is pleased to make and 
prom~llgnte the following Ordinance :- 

1. (I) This Ordinance may be called the Bombay Short title 

District Police Ordinance, 1919. and extent. 

(2) It extends to the Presidency of Bombay. 

or part thereof. 

CHEL&TSPO Et.U, 
Fice,*oy a d  CLovsrr~or Gatzsral. 

[ Price otle attllu and t h e e  pies.] 
* 
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ORDINANCE No. VI OF 1919. 
[ 27th May, 19 19.1 

An Ordinance to provide for the continuance 
of trials held by c~~mmissions and snm- 
m a y  courts under martial law. 

[.Published iw the Gazette o f  17~d . i~  32-trao~c1.ina1.y o f  the 27th 
&lay, 1919.1 

THEREAS, in  exercise of the power confessed l;p 
X of 1801. 4 section 2 of tlle Bengal Btate Offences Regula- 

tion, 1801, the Goverllor General in Council has 
been pleased to issue orders suspellding in cert,ain 
districts of the Punjab the functions of the ordinary 
criminal Collrts of Judicature in so far as the tria1,of 
persons or the classes referred to i n  the said Regn1a.- 
tion charged with the offences therein described is 
concerned, and to establish martial 3a,1v in the said 
districts ; 

AXD WHEREAS the Governor General iias been 

AXD WHEREAS the Governor General in Council 
has further been pleased, in exercise of the powers 
conferred by the. aforesaid Regulation, to suspend the 
functions of the ordinary criminal Courts of Jndica- 
ture in tile said districts in so far as trials held by 
~ ~ ~ i ~ i ~ s i o n s  i : ~  accordance tvilh llie yrovisioils of l \ ~ e  

Iv of 1910. l\rartial Law (Further Extension) Ordinance, 1819, 
are concerned ; 

AND nnsmas an emersency has arisen which 
rellders i t  necessary to provide for the contil~unnce 

and 

[P7.ic7 one anna  and nine p'es.1 



CALCUTTA 
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21al3tial Lalo (Trials Co~~ti?zz~a?zce.) [ ORD. vr 

a.nd completion of all such trials pending before the 
said commissions a t  the time of the cancellation of 

Now, THEREFORE, the Governor General, in exer- 

Short title. 1. This Ordinance inay be callecl tlie 3Eartial Lam 
(Trials Continuance) Ordinance, 1919. 

Continndnce 2. When an order uucler sect,ion 3 of the Bellgal 
of trials after State Offences Regulation, 1804, suspending the func- s of 1504. 
the cancella- 
tioll of order.s tions of the ordinary critnilla,l Courts in any district 
establishing 11as been cancelled and martial law has ceased to 
lnartial law. operate, every trial which may at  the time 

of su.ch cancellation be pencling before a,ny com- 
mission appointed, as  a result of such order, under 
tlie Marl,ja! Law Ordinance, 1919, shall be contin~zed I of 1919. 

by sucli commission, and any person accused in any 
such trial may be convicted and sentencc~d a.nd any 
such sentence shall be carried into execution, as if 
such order llncl not been cancelled. 

Esplcc)~cction :-A trial for the purposes of n,hich 
an oyder has becn made convening a cornmission 
under either Ihe Martial Law Ordinance, 1919, or I of 1919. 
the Martial Law (Further Extension) Ordinance, IV 1919. 

1919, shan be deemed to be a trial pending before 
such commission within the meaning cf this section. 



OF 1919.1 ~Yaal.ticd Aaw (Trials Continuctnme.) 

Provided that tlie a,ccused may a t  the commence- 
ment of the proceedings before the second Court 
demand t l ~ t  the mitiiesses or any of them be re-sum- 
moned and re-heard : 

Provided further that nothing in this section shall 
be deemed to apply to the trial of an  offence which 
is not punishable under any law for the time being 
i n  force. 



OaDINANCE No- VII OF 1919- 
h6th. Decenzbev, 2919.1 

An Ordinance to  prohibit the possession of 
rouble notes. 

[ P z ~ b l i ~ h e i l  i l l ,  the Gazeite o f  I~iclia B x t ~ i l o r r l i ~ r ( ~ r y  o f  ihe  6 t h  
Decembe~,  1919.] 

HEREAS an emergency has arisen which 
--makes i t  necessary to prohibit the possession of 

rouble notes ; 

promulgate the following Ordinance :-- 

ORDINANCE No. V I I  OF 1919. 

1. This Ordinance may be called the Rouble Short title. 

Note Ordinance, 1919, 
2. I n  this Ordinance, " rouble note " means ally Dufilliliull. 

note being or purporling t o  be in the nalure of a 

have in his possession any rouble note. 
4. (1) During the said period of six weeks any Rouble notes . ' 

person who has in his possession a rouble note may r;:jtea in 

disl3osc of tho same by cither of the following methods currellcy oEce 

but not o ther~~ise  :- 

currency office or treasury, or 

1 
[IJvice ofle (1 nlza C L ~  t h,~,ee pies.] 
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6 & 6 Geo. 
V., c. 61. 

ORDINANCE No. I OF 1920, 

[7th January, 1920.1 

5 
An Ordinance to prohibit certain transactions 

in  order to give effect to the provisions of 3 
the Treaty of Peace made a t  Versailles on 1 
the twenty-eighth day of June, 1919. i 1 

[Published in the Gazette of India Extraordinary of t he  4 
7 t h  January, 1920.1 .s 3 3 

HEREAS an emergency has arisen which makes 
i t  expedient. for the purpose of enabling effect 

to be given in due course to the provisions of the i! 
Treaty of Peace made a t  Versailles on the twenty- 1 
eighth day of June, 1919, to prohibit certain trans- 4 
actions as from the date on which the said Treaty , 

comes into force ; ! 4 
Now, therefore, in exercise of the power conferred 1 

by section 72 of the Government of India Act, 1915, 1 
9 

the Governor General is pleased to make and pro- - 2  
mulgate the following Ordinance : - 

ORDINANCE No. I OF 1920. 
1. (I) This Ordinance may be called the Treaty short title, 

of Peace Ordinance, 1920; extent and I 3 
commence' 4 

(2) It extends to the whole of British India, in- men$. 

cluding British Baluchistan, the Sonthal Parganas, d 
the District of Angul, the Shan States and the 1 
Pargana of Spit i ;  and i t  applies also to- 

- 4 $ 
(a) all British and Indian subjects of His  

4 Majesty within any State in India; and 
(b) all servants of His  Majest~r, whether British 'j 

B 
subjects or not, within any State in 
India;  and I 9 

(3)  It shall come into force on the date on which 



CALC 

- -J 

the same to any place outside 

e provisions of sub-clause ( a )  
person has deposited a rouble 
currency office or treasu.y, he 

to any compensation therefor, 
to withdraw tlle same there- 
the conditions of a license 

overnment authorised by the 
ncil in this behalf. 

HELMSPO&DJ 
General. 







23 

Treaty of Peace. [ORD. I OF 1920.1 "g 
such person resides or carries on business, transfer, 
par t  with or otherwise deal in any property, right 
or interest which has become subject to a charge by 
virtue of section 5 .  

(2)  Any person contravening the provisions of 
this section shall be punishable with imprisonment 
which may extend to three years or  with fine or with 
both. 

of 7. No Court shall take cognisance of any offence 
punishable under this Act, unless the Local Govern- 
ment has by order in writing consented to the 
initiation of the proceedings. 

T H E  SCHEDULE. 

[See section 2 (h ) . ]  1 
3 

The follonring. are the classes of pecuniary obligations a 

4 
referred to in  the first paragraph of Article 296 of the 
Treaty : - g 3 

(1) Debts payable before the war and due by a national 1 

of one of the Contracting Powers, residing 
within its territory, to a natioual of an  Oppc~s- 
ing Power, residing within iLs 1errilo1-y; 

(2) Debts which became payable duiing the  war tn 
I 
j 

nationals of one Coutracting Power residing 4 
within its territory anci arose out of transactions 
or contracts with the riationals of an  Opposing 
Power, resident within its territory, of which 4 ': the total or partial execution was suspended on 
account of the declaration of war; 4 

(3) Interest which has accrued due before and during 3 
the war to a national of one of the Oontracting 4 e Powers in  respect of securities issued by a n  - 
Opposing'Power, provided tha t  the payment of 

i 

interest on such secnritics to the nationals of 
that  Power or to neutrals has not been suspend- 
ed during the war; : 3 

(4) Capital sums which have become payable before 
and during the war to nationals of one of the 
Contraoting Powers in respect of seculiities 
issued by one of the Opposing Powers, provided 
. that  the paxment of such capital sums to 
nationals of that  Power or to neutrals has not 
been suspended during the war. 

CHELMSFORD, 
Vice~oy and G o v e ~ n o ~ ~  Gene~al. 

4 I 



ORDINANCE No. II OF 1920. 
[5t72 Jume, 1920.1 

4 
A n  Ordinance to impose restrictions in respect 1 

of rouble notes. 3 j, 
a 

[PuElisLed i n  the Gazette of I~zd ia  2i'ztrrrorcli~rnry o f  tlle 5th 
JZL~LP,  1920.1 

REAS an emergency has arisen which makes W it "" necessary to impose restrictions in respect of 
rouble notes ; 

I 
Now, therefore, in exercise of the power conferred 1 

& Gee. Y. by section '72 of the Governmeilt of India Act, 1945, 4 
.j 

c h .  GI. the Governor General is pleased to make and pro- 1 @ 

mulgate the followjilg Ordinance :- 1 
ORDINANCE NO. I1 OF 1920. 4 2 

1 
f . (1) This Ordinance may be called the R 011 hle Short  t i t lo  and j 

Note Ordinance, 1920. extent. 

(2) It exteacls to tht: whole of British India, in-  
cluding British Baluchistan. 

2. 1n  this Ordinance " rouble note " means any Definition. 

note being or purporting to be in t l ~ e  nature of a 
currency note issuecl by or on behalf of any form of , 

j governineilt in  the territories which, on the fourth 
day of August, 191-4, constituted the Russian Empire, 
or purporting to be so issued, and expressed to be 
payable in roubles. G- 

3. All rouble notes which are at  the commencement Reteut ion  in 
deposit of of this Ordinance held in deposit in a Government ,,,, ,,, 

currency office or treasury shall continue to be so 
held, and no person shall be entitled to withdraw 
the same except i n  accordance with a general or  
special order of the Governor General in Council or of 





5 nnd G Geo. 
r. c. C1. 

ORDINANCE NO. III OF 1920. 
[ 21st Jtute, 1920.1 

A n  Ordinance to deal with certain gold coins. 

[ P?~bliaherl ia the Gnzetle oJ I zd ia  Z:c.l1~au1~~li./rn/.14/1 o r  the 2lvt 
Jzcne 1920.1 

W H B l t E A S  an emergency has arisen which makes 
i t  cxpcdiont to dcolsre that tho qold coins 

rei'ei*red to in section 11 of the Indian cd;lnage Act, 
1900, sllall cease tu be legal tender, and to wake other 
provision in this connection : - 

Now, therefore, in exercise of the power cdnferred 
by section 72 of the Government of India Act, 1915, 
the Governor General is pleased to makc and 
promulgate the following Ordinance :- 

ORDINANCE KO. 111 OF 1920. 

I. This Ordinance may be callecl the Gold Ordinance short 

1920. 
2. Notwith~ttlnding anything contained in section  old coin no 

loilger to be 11 of the Indian Coinage Act, 1906, tlie gold coins tender. 

referred to in that section shall cease to be legal 
tender in payment or on account : 

Provided that if any person within twenty-one 
days frorn the commencement of this Ordinance 
teuders any such coins at  an office of a circle of issue 
established under section 5 of the Indian Paper 
Currency Act, 1910, he shall be entitled on demand 
to receive currency notes of the deuvruiuationttl 
values prescribed under that Act in exchange there- 
for at  the rate of fifteen rupees for one sovereign. 

3. I n  dutcrn~ining, for thc purposcs of the Indian vnlrlntioo of 

Paper Currency Act, 1910, the value of sovereigns gold cuiu Por 
the ,urposes 

and half sovereigns held in the reserve, such sove- of tke 111aia11 

reigns and half sovereigns shall be valued a t  the rate ~ ~ ~ f ~ ~ ~ -  
of Ell leen rupees 1lur out: suvereign. 

CHELMSFORD, 
P i c e ~ o y  and G o v e m o ~  Ge,&es,nl. 

[ l'ricc o m  a121ta t h ree  pies.] 



ORDINANCE NO. 1V OF J.C3RO* 
.- -- - . -- 

[3011i .71tly, 1980.1 

An Ordinance to  prohibit certain transactions 
i n  order to  give effect to t h e  provisions of 
t h e  Treaty of Pcnce iliade at St,. Germsin-  
en-Laye on t he  t eu th  day of Scptembcr, 
1919. 

[ P u l ~ l i . ~ h r d  .in t h c  (;(,:cite of Znrlia of f lzc 37s.t J ~ i l y ,  1020.1 
-- 

HEREAS an emergency has arisen which makes 
i t  expedient, for the purpose of ena,bling effect 

t.o be gllren to the pr-ovisions of the Treaty o.f Peace 
made a t  St,. Gernlain-en-Laye on the tenth day of 
Septeinher, 1.91.9, to prohibit certain transactions : 

Now, therefore, in exercise of the power conferred 
5 8: Gee. by section 72 of the Goverilment of Inclia Act, 1915, 

the Governor General is pleased to make and pro- 
mulgate the following Ordinance : - 

ORDINANCE No. IV  OF 1820. 

1. (1)  This Ordinance nlay be called the Treaty 
of Pence (~ ius t r ia )  Ordinance, 1920. 

(2) I t  extends to the whole of British India, in- 
cluding British Baluchistan,. the Sonthal Parganas, 
the District of Angul, the Shan States and the 
Pargana of Spiti ; and i t  applies also to- 

(a) a11 British and Indian subjects of His  
Majesty within any State in India;  and 

(b) all servants of 133s Majesty, whether British 
subjects or not, within any State in 
India. 

2. I n  this Ordinance, unless there is anything re- 
pugnant in the subject or context,- 

(a) " custodian " mea,ns a custo~:lia.n o f  enemy 
property appointed under the Enemy 

XIV of 1915. Trading Act, 1915; 
[ P ~ i c e  one n n n a  and  six  pies.] 
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ORDINANCE No. I OF 1921. 

[ZItL July, 2921.1 

A n  Ordinance to prohibit certain transactions 
in order to  give effect to the provisions 
of the Treaty of Peace made a t  Trianon 
on the fourth day of June, 1920. 

[P*ClisireiZ i n  tire Gazette of India i7ztraord~1ury of the 12th 
Jq~ly, 1921.1 

- - 

Kow, therefore, in excroise of the porn-er con- 
felrrd by section 72 of the Government of India Act, 

the Governor General is pleased to make and pro- 
mulgate the following Ordinance :- 

1. (1)  This, Ordinance may he called the Treaty Short title, 

of Peace (Huijgary ) Ord inance, 1921. extent aud 
commence- 

( 2 )  It extends to the whole of British India, in- ment- 
clnding British Baluchistan, the fionthal Parganas, 
the Didrict of Angul, the Shan States and the 
Pargana of Spiti ; and it applies also to- 

( a )  all British and Indian subjects of His 
Wajesty within any State in India ; and 

(b) allservants of His Majesty, ~vhetlier British 
s~~bjec ts  or not, within any State in India. 

(3 )  It shall come into force on tlle date on which 
the Treaty comes into force. 

2. I n  this Ordinance, llnless there is anything DcfinitiouS. 
repugnant in the subject or contest,- - 

(a) " custodian," illeans a custodian of enell~y 
property 

1 
[.ZJ~ice one a7z97o a7ziZ nz?zep'eu.] 





OF 1920.1 Treaty 

trator appointed by any such Tribunal 
and with payvent of claims growing out 
of acts committed by the former Austro- 
IIungaxian Government or by Austrian 
authorities since the thirty-first: day of 
July and before the twelfth day of 
August, 1914; 

(b) secondly, with payments of the amounts due 
in respect of claims by British nationals 
in India with regard to their property, 
rights and interests in the territories of 
Gerniany, Bulgaria and Turkey, in so 
f a r  as those claims are not ckherwise 
sntisficcl ; and 

(c) thirdly, with payments of amounts due in 
respect of claims by any British nationals 
of bhe nature referred to in clauses (u) 
and (b) : 

Provided that any particular property, rights 
or interests so cl~argecl mag a t  any time loe released 
from the charge so created by order of the Governor 
General in Council. 

4. ( 7 )  No person shall, without the consent of ProhibiLion 
of transac- 

-1 
the custodian appointed for the Province in which tions in 3 

such person resides or carries on business, transfer, enemy pro- 
' 

j 

par t  with or otherwise deal in any property, right perty. 

or interest which has become subject to a charge by 
i 
B 

virtue of section 3. 4 
(2)  Any person contravening the provisions of 

this section shall be punishable with imprisonment 4 
which may extend to three years or with fine or with 
both. t 

5.  No person shall pay or accept payment of Prohibition 

any enemy debt, and any person contravening this 
provision shall be lounishable with imprisonment paymentof 

for a term which may extend to three years or with enem~debts.  

fine or with both. 
6. No suit or other legal proceeding shall lie in Prohibition 

any Court of la,w for the recovery of any enemy of legal pro- ceedings for 
debt. recovery of 

cnenig debts. 7. No Court shall take cognisance of any offence Cognissnce or 

punishable nnder this Act, unless the Local Govern- ;.f+;~tlle 





OF 1921.1 Tvecr,ty q,f Pence (.Rzeri.gcr.ry). 

awarded by any Y1ribunal which may be 
set up under or in pursuance of the 
terms oT the Treaty or by any arbitrator 
appointed by any such Tribunal and 
with payment of claims growing out 
of acts committed by the former Austro- 
Hungarian Government or by Hungarian 
autl~orities since the twenty-eighth day 
of July and before the twelfth clay of 
August, 1914 ; 

(b) secondly, with payments of the amounts 
due in respect of clain~s by British nation- 
als in India with regard to their property, 
rights and interests in the territorics of 
Germany, Austria, Bulgaria and Turkey, 
in so far as those claims are not otherwise 
satisfied ; and 

(c) thirdly, with payments of amounts due in  
respect of claims by any British nationals 
of the nature referred to in clauses (a) 
and (6) : 

Provided that any particular property, rights or 
interests so charged may at any time be released 
from the charge so created by order of the Governor 
General in  Council. 

4. (1) No person sha811, without the consent of Prohibition 
of transac- the cu'stodian appointed for the Province in which tiomin 

such person resides or carries on business, transfer, enemy 

part with or otherwise deal in  any property, right or property. 

interest which has become subject to a charge by 
virtue of section 3. 

(2) Any person contravoning the provisions of 
this sectlon shall be punishable with imprisonment 
which may extend to three years, or with fine or with 
both. 

5. No suit or other legal proceeding shall lie in Prohibition 
of legal pro- any Court of law for the recovery of any enemy ,,,din,, 

debt. for recovery 
of enemy 
debts. 

6. No Court shall bake cognisance of any offence Cofisanw 

punishable under this Orclinauce, uuless the Local ;i:.;p;z 
6 Government Ordinance. 





Treaty o f  Pectce (Hungavy). [ ORD. I OF 1921.1 

Government has, by order in writing: consented to 
the initiation of the proceedings. 

Ordinance 
to etand 7. If His Majesty is pleased .to make an Order 
repealed :f in Council for the purpose of giving effect to the 
Order in Treaty, then fro111 the date of such Order this Orcli- 
ConnciI is 
made. nance shall be repealed. 

THE SCHEDULE. 

[See section 2 ( b ) . ]  

The following are the classes of pecuniary obli- 
gatioas referred to in the first paragraph of Article 
231 of the Treaty :- 

(1) Debts payable before the rc-ar and clue b a 
national of one of the Colltracting Pon7ers, resi d iilg 
within its territory, to a national of an Opposing 
Pomer, residing within its territory ; 

(2 )  Debts which became payable during the war 
to ~lationals of one Contracting Power residing within 
its territory and arose out of trailsactions or con- 
tracts with the nationals of an Opposing Power, 
resident within its territory, of which the total or 
partial execution tvas suspended on account of the 
existence of a state of war ; 

(3) Interest which has accrued due before and 
during the war to a natiooal of one of the Contract- 
ing Powers in respect of securities iseued or taken 
over by an Opposing P o n ~ e ~ ,  provided that the 
payment of interest on such securities to the nation- 
als of that Power or to neutrals has not been sus- 
pended during t'he war ; 

'(4) Capital sums which have become payable 
before,and d u r i ~ g  the was to nationals of one of 
the Contracting Powers in respect of securities issued 
by one of the Opposing Powers, provided that the 
payment of such capital sums to nationals of that 
POTT-~S or to rleutrals has not been suspencied during 
the war. 

READING, 
Picel-oy ctrm? Govel*nof* Getzef-cr l a 
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3 ORDINANCE No. I1 OF 1921. I 

An Ordinance to provide for the proclal~la- 
tion of Martial Law, to empower military 
authorities to make regulatioiis for ad- 
ministering it, and to provide for other 
~nat ters  connected therewith. 

[Pullishecl in t h i  Gazette of liadia Ez t rno? .c l i~~a~  of tAe 2Gtk 
Bzcg?~st, 1921.1 

HERE AS an emergency has arisen v7hicli maltes w it necessary to provide for the proclamation of 
Martial Law, to empower military authorities to 

i make regulations and issue orciers to provide for the 
sublic safetv and the maintenance and restoration of 

I to provide for other iilatters co~lnected with tile acl- 

Now, therefore, the Governor General, in exercise 
tion 72 of the Govern- 

ment of India Act) is to make and promulga! e 
the follo~ving Ordinance :- 

I. This Ordinance may be called the Martial Law S I L O ~ ~  title. 

F 
% 2. Martial Lam shall be in force ai~cl the provi- ~ r o c ~ t ~ l n s t i o n  

@ sions of this Ordinance shall al~alv in the area ~1~23ich 

U' U - - - - - - -  
in the Gazette of India. clirect, and in all such areas 
Martial Law shall be proclaimed by sucli means and 
in such manner as the Local Governnient niav direct : 





(3) The ]sower to ~nakc rcgulatiolls shall bc sub- 
jcct to tlle follomilig conditions, namely :- 

(i) in making any regulatioil the Xilitary 
Colnrlzander shall iilterferc with the o;.cii- 
nary avocatioils of life as little as may be 
consonant with the exigencies ol the 
izleasures which he deeilzs to be required 
t o  be taken for the purposes of Nartial 
La'cv ; 

(ii) before making ally rc~ulatiou the Military 
Commanclcr sllall, lf possil,lc, consult the 
senior civil oficer in clirect cllarge of thc 
aclniinistl.atiolz area in wlzicll he exercises 
paver, but shall not be bouizcl to follonr 
his advice ; and 

(iii) thc penalty, if  nizy, for the contravention 
of a regulation shall be speoified thcre- 
in. 

(4) Thc Military Commander shall cause any 
regulation made by hila t~ bc published in such 
manner as he thinks best fitted to bring it to the 
notice of those affecteci, and shall transmit througll 
the aorinal chailnel a copy of overy regulatioll so 
made to the Columander-in-Chief in India. 

5. (1 )  The Military Colniliander memy, by order in 3Iartial Law 
vriting, empower any Magistrate or any military 
officer of seven years' service not below the ranlc of a 
Captain to make Nartial Law Orders in any part of 
the ad~ninistration area for the purpose of supplement- 
ing the regulations in tliat area, and the punishment 
for the contravention of any such Order shall be that 
specified in the regulations for the contraveiltion of a 
Martial Lam Orcler : 

Provided that no Oi~cler shall be macl:: whicli is 
illcornsistent with the regulations. 

(2 )  Every Magistrate or officer making a iSXartid1 
Law Order ~ ~ n d e r  sub-section ( 1 )  shall cause the same 
to be published in such manner as he thinks best 
fitted to bring it to the notice of those affectecl. 

(3) il copy of every such Order shall, as soon as 
niay be, be subrnittecl to the Military Commancler, 

who 
3 



who sh,zl! hi%%i+power to add to, modify or rescind 
ally su& Ordei in such way as he thinks fit. 

(4) Where a Military Connlrander has under sub- 
section (3) added to, modified or rescinded any sucli 
Order, he shall forthwith communicate the fact to the 
Magistrate or officer a1110 nlade the Order, and snch 
Magistrate or officer shall thereupon cause to be pub- 
lished in tlie manner he~einbefore rnentionecl the 
Order as so a,clded to or modified, or the fact that the 
Order lias been rescinded, as the case nlay be. 

(2 )  The Military Commander may, by general or 
special order i n  writing, ernpower any Nagistrate 
appointed under the provisions of the Code of 
Criminal Procedure, 1898, to exercise the powers of v of 1893, 

a Summary Court. 

(a) in the administration area in which such 
Court was constituted, and 

(6) after such date (whether before or after the 
date of the proclamation of Martial Law 
in the area) as the Governor General iu 
Council may, in respect of such area, by 
notification in the Gazette of India, direct 
in this behalf. 

(2) The ordinary Criininal Courts are lier5b y em- 
powered to try any offence in  respect of which a 
.Military Commpnder h ~ l s  made a direction under 
sub-section (1) and any offence against a regulation 
or Martial Law Order which is not triable by a 
Sumnlarg Court. 

(3) Contraventions 



(3) Contraventions of any repulahio$'or order made 
or issued in any area, after the date noti&ed"hl respcct 
of tliat area by tlie Governor General in Council 
under clause (b) of section 7 and prior to the en- 
forcement of Martial Law by or u~lder this Ordinaiicc 
in that area, by any officer acting in the exercise of 
military control for tlie purpose of providing for the 
public safety or tlic iiiainteiiance or restoration of 
order shall be deemed to be offences against a regula- 
tion or a Jiartial Lam Order in force in that area 
uncler this Ordinance, aiicl shall be triable and 
punishable as if auy sentence authorised by any such 
aforesaid regulatioli or order wera a sentence authoris- 
ecl by a regulation uncler this Orclinance. 

9. (I) Subject to tlis provisions of section 7, Trial of 

offences, other t h m  offences of the kind referred to offences 
connected 

in section 8, connected with the events wliich have tvi~havents  
riccessitating 

necessitated the enforcement or continuance of JIsrtial artial Law. 
Law, or any class of such offences, may, if the 
Military Commailder by general or special orcler so 
directs, be tried by Suinlnary Courts. 

(2) If any question arises whether or not an 
offence is a.a offence of the nature described in sub- 
section (I), the decision of the Summary Court shall 
be conclusive on tlie poi.at, and such decision shall not 
be questioned in any Court. 

(3) The Military Coininander or any authority 
empovered by liilv it1 this belialf may, by a gezeral 
or special order, give directions as to the distribution 
among the Surumibry Courts of cases to be tried by 
them under section 8 or this section. 

10. Save as otheywise provided in this Ordinance, Trial of other 
all offences shall be dealt wit11 by tlie ordinary 0Eence8b 

Criminal Courts exercising.. j urisdiction in the a l -  
ministration area in the ordmary course of law. 

11. The ordinary Civil Courls shall continue to f;:;:.:;:;; 
exerciso civil jurisdiction in the areas in which civilCourta. 
Martial Law is ia force by or ulzcler tliis Ordi- 
nance, provided that no Civil Court shall exercise 
any jurisdiction by way of interference with any 

regulation 



. . 

Procedure of 12. I n  the trial of any case a Summary Court 
shall, as far as possible, follow the procedure laid 
clowa in  tlie Code of Criminal Procedure, 1898, for V o f  1898. 

the trial. of warrant-cases, and sllall have a11 the 
powers conferred by the said Code on a Magisi~ate in 
regard to tlie issue of processes to compel appearance 
and t,o cornpel the production of documents aiid other 
moveable property. 

Provided that the Court shall not be required to 
rccord more than a memorandum of the evidence or 
to frame a forinal charge : 

Provided further that, in  the trial of any offence 
punishable v i t h  imprisollment for a term not exceed- 
ing one year, the Court may follow the procedure for 
tlie summary trial of cases in  which an  appeal lies 

. laid clown in Chapter XXII of the said Code. 

Sentences by 13. sum mar^ Courts may pass any sentence author- 
ised by law or by regulations under this Ordinailce 
provided that such Courts shall ilok pass a sentence 
of imprisonment for a term exceeding two years, or 
of fine exceeding one thousand rupees. 

(2 )  If a Summary Court is of ol3inion that the 
offence clisclosed is one 1)-hich i t  is not eillpomerecl 
to try, i t .  shall send it for trial to an ordinary Cri- 
minal Court having jurisdiction. 

(8) If a Summary Court is of opinioiz that  nn 
offence which it is empowered to try should be tried 
by an ordinary Criminal Court, or that it requires a 
punishment in excess of that which it is emponrcred 
to inflict, i t  shall stay proceedings and report the 
case for the orders of the Military Comalander, wllo 
may direct that tlie case sliall be tried by a S~uumary 
Go-urt, or may send it to an  ordiuaq Criminal Court 
having jurisdiction. 

35. Bvery 
6 



2Mt~~ti~tZ JCCZU. 

Provided that the Court shall not be required to 
. grant an adjournment for tlie purpose of securing 

t-lie attendance of a legal practitioner if, in the opinion 
of the Court, such adjoulmment ~~rould  cause unreason- 
able clelay in  the clisposal of tlie case. 

16. (1) Notn-ithstanding tlle prorisions of I h c  Esc,us;ollof 

T of 1893. Code of Criminal Proceclure? 1893, or of any other i ~ ~ t c ~ f c l ~ ~ ~ ~ c c  
of oLher law for the time being in force, or of r tnytl~ing~o,lr ts~ 

having the force of law by 11~1latsoever authority 
made or clone, there shall be no appeal from any 
order or sentence of a Sumnlary Court, and 110 

Court shall have authority t,o revise sncl~ order or 
sentence, or to transfer any case from a Suinmarp 
Court, or to make any order uncler section 491 of 

v of 1898. the Code of Criminal Procedure, 189?, or liave ally 
jurjscliction of ally lrind in  respect of any pro- 
ceedings of a Sumrr~ary Court. 

(2) T l ~ c  power of the GovernoT General in Council 
or thc Local Govsrninent to inalre orders under sec- 
tion 401 or section 402 of the Code of Criminal Pro- 

of 1898. cedure, 1898, shall apply in respect of persoils senten- 
cecl by Summary Courts. 

1'7. Not~rithstanding anythin.g contailled in sub- Lilnibtioll of 

section (2)  of section 4, no Summary Court shall pa.ss qolrer of 
bcnllnsry a sentence of ~vhippiilg, for ally offellce against a co,,t to 

regulation or Xartial Law Order except where the mllip. 

offender has in the commission of the offencs used 
criininal force within the meaning of the 'I.nclian 

1s. I n  the execution of any sentence of whipping ,,,,,,io, of 

passed by a Summary Court, the provisions of sub- sentences of 

section (2) of section 392 and t he  provisions of """""'"" ' 

19. Unless there is anything repugnaut iin the offeilce 
subject or coatext, the vrorcl "offence" shall be deemed """""" 

'I 





section 7 and prior to the enforcement of 
Marbial Law by or under this Ordinance 

C 1 
P i n  thnt nrcn r 

Provided that such person has acted in good faith 
and in a reasonable belief that his action was necessary . - 
for the said purposes : 

Provided 1Iurt.ller lhat nothing in this section shall 
prevent the institutioil of proceedings by or on behalf 
of the Government against any person in respect of - - ... 

e ; .  any mattcr whatsoever. 
% 
g 

F 
8 

THE SCHEDULE. 
$5 

I (See section 2.) 
The area comprised within the following taluks 

in the Malabar district of the Madras Presidency, 
namely :- 

i T;STalavanad, 

i Ponnani, 
Ernad and 

; Calicut. 

READING, 
Viceroy and 80vewzo~ Gejzeral. g, 
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of each witness exammilzed, and sha.ll not be bound 
to adjourn any trial for any purpose unless such 
acljournment is, in its opinion, necessary in the inter- 
ests of justice. 

(2 )  Xothing in the proviso to sub-sect,ion (1) 
shall be cleeined to affect the provisions of section 
15  of the pri~lcipal 0rdina.ilcc as applied to the pso- 
ceedings of Special Tribullals 'by this Ordinance, 

(3) A S~ec ia l  Tribunal shall have all tho po~vers 
v of 1898. conferred by tlze Cocle of Crirnillal Procedure, 1893, 

on a Court of Session exercising original jurisclic- 

(4)  11; the even4 of any difference of opinion 
among the rne~nbers of a Special Tribunal, the opi- 
nion of the inajority shall prevail. 

7. (1) Notwit.hstsnding the provisions of tlie J~imitatiou of 

7' of 1898. Code of Criiliillal Prozedure, 1898, or of any other ponicrs oT ill- 

terference of 
law for the tiivc being ill force, or of anything h a v i n ~  J other courts. 
the force of lam by whatsoever authority made or 
done, there shall, save as hereinafler provided, l ~ c  no 
appeal from ally or.d(:r up seiitencc of :t Special Tr i l~;~-  
nal, a n d  no Court shall have a,uthority to revise 
such ordcr or sentence, ur to tranefcr :my case from 
a Special Tribnnal, or to make any order under 
sccl;inxz 491 of the said Cucle, 01- ']lave any jurisdiction 
of any kind in respect of any proceeclings uf a - - 
Special !Lkibul;ail, and no order 01 coufirnlatioii 
shil l  be necessary in the case of any such sentence. 

(2) A n  aplleal shall lie to the Higli Court in the . a  -%, 
4". 

case of ally seiztence, passed by a Special Tribunal, *,. 
of death or of tt.aasportation for life or of imprison- 
ment for a term d ten years or more, and the  provi- - 

IX  ,f 1908. sioas of the Indian Lin~itation Act, 1908, shall apply @ - 
as though the appeal mere an appeal to a nigh Court 

.w of 1898. undcr the Coclr: of Criuiiual P~~nccdui-e, 1898, fron-i .L 

a sentence passed by a Court of Sessioiz. 

(3) The ~ ~ o n - s r  of thc Governo~ General in co~ln-  
cil or the Local G o ~ r c r ~ ~ r n e l ~ t  to make orders uiicler 
section401 or scctioii 402 of the said Code sliall apply 
in respect of persons sentcllced by Specia'l 'l'ribnimls. 

3 







, .Jla,liial Lolo (Nilitary dourts). [ ORD. IV 

nsncc, 1921, shall bc deemed to hsvc the 11 of 1021. 

meanings respectively attributed to them by 
that Ordinance. 

3. (I)  No person shall- 
( a )  communicate to the enemy, or 
(6 )  ~vit,h the intention of communicating it to the 

enemy, collect, publish or attempt to elicit, 
any information with respect to the rnorements, . 

numbers, description, condition or disposition of any 
of His Majesty's forces or any police force engaged 
in adivinistering Martial Law or in restoring or marin- 
taiuilig order, or with respect to the plans or conduct 
or supposed plans or conduct of any military opera- 
tions by any suchforces, or n~itll respect to any works 
or measures underta,kea for, or conliected with or 
intended for, the defence of ally place. 

(2) No person shall commit any act, which is 
calculated to mislead or hamper the movements or 
imperil the success of any operations of His A4ajesty1s 
forces or any police force engaged in administering 
Xartial Law, or in  restoring or maintaining order. 

(3) Any person who contravenes the provisions 
sf sub-section ( I )  or sub-section (2)  shall be deemed 
to have commit.ted an offence uncler sectioii 121 of 
the Indian Penal Code. 

(4) Any person who voluntarily assists or relieves 
with money, victuals or ammunition, or knowingly 
harbours,  protect,^ or conceals any enemy, shall be 
punishable with rigorous imprisonment which may 
extend t~ ten years, or with fine, or -cvith both. 

(CL) any oEence against section 121 or section 
122 of the Illdial1 Penal Code ; 



(6) any offence against section .302 of the said 
Code, where, in the opinion of the Nilitary. 
Commander, such offence was connected with 
tlie events which have necessitated the en- 
forcement or continuance of Martial Law ; 

(c) any off enc'e under this Ordinance ; 

tion of the Governor General in Council, by 
notificat.ion in the local official Gazette ; or 

(e) any attempt to commit or the abetment of 
any offence hereinbefore mentioned ; 

committed after the commencement of this Ordi- 
nance, or committed in any area after the date 
notified in respect of t h a t  area ~ulder clause ( b )  of 

In of 1921. section 7 of the Martial Law Ordinance, 1921, by ally 
person cay tured or arrested after the commencement 
of this Ordinance, shall be triecl by a Military Court 
to be convened by him. 

govern all such proceedings : 

made by the accused shall always be recorded. 
(3) The fiuding and sentence of a Military Court 

under this Ordinance shall require to be confir~ned by 
the convening officer : 

Providd. 



Provided tbat every ~entence of death shall be 
. resezved for  con&m&ti& by the General Officer Corn,- 

manding the District. 
(4) The Milit,ary C.ommander may, by genera,l or 

. special order in writing, delegate his pomrers under 
this section to any officer not below the rank of Pield 

READIKG, 
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ORDIXANCE NO. V OF i92I. 

[22lh iITovel1t6er, 2921.1 

Law is in force. 

(P.ztbZishecZ i n  the Gazette o j  India Ect~.ao~-dinal.y of the 11th 
November, 2921.) 

HEREAS nn emergency has arisen which 
makes it necessary to provide for the trial by 

Special Magistrates of certain offences conmitted in 
any area in which Martial Law is in force ; 

Now, therefore, the Governor General', in exercise 
of the powers conferred by section 72 of the Govern- 
ment of India Act, is pleased to make and promulgate 
the following Ordinance :-- 

1. (I) This Ordinance may be called the Martial f::::,";. 
Law (Special Magistrates) Ordinance, 1921. 

(2 )  I t  shall have the same extent as the Martial 

2. All wads and expressions used in  this Ordi- ~ ~ ~ ~ P ' * " '  

I I o f  1921. ]lance and defined in the Martial Law Ordinance, 
1921, shall be deemed to have the meaning respec- 
tively attributed to then1 by that  Ordinance. 

3. Any Magistrate of the first class who has f;;:2l1Iagis- 
exercised the powers of a 3Tagistrat.e of the first class 
for a period of not less than two years, and who has 
beell empozered, under the provisions of section 6 

Ir of 1921. of the 14artial Law Ordinance, 1921, to exercise the 
powe.rs of a Su~ilvary Court, may be invested by the 

Local 

[ Price oxe annn u n d  dig: pL'cs.1 



Bartinl Lato (Special Magis t~n tes ) .  [ ORD. v 

Jurisdiction 

order in n~riting, direct : 
Provided tha.t a Special BIa.gistrate shall not 

(a) any offence other than an offence connect- 
ed with the events which have ueces- 
sitated t.he enforcement or continuance of 
Martial Law, 

(b) any offence other than an offence committed 
in any area after the date notified in 
respect of that area, under cla~lse (b) of 
section 7 of the Martial Law Ordinance, 11 of 1921. 

1921, or 
(c) any offence punishable with death. 

(2) I f .  any question arises whether or not an 
offence is an offence of the natllre described in 
clause ( a )  of sub-section ( I ) ,  the decision of the 
Special Magistrate shall be conclusive on the point.., 
and such decision shall not be questioned i11 any 

sentences by 6. A Special Magistrate may pass any sentence 

. . 



n Special Tribunal constituted under those 
nances. 

8. (1) Where a Special Magistrate passes a sen- Appeals. 

tence of transportation or of iqprisoninent for a term 
exceeding two years, an appeal shall lie to a Special 
Tribunal constituted in the same area under the . I .  

IIr Of Is21. Martial Law (Supplementary) Ordinance, 1921. 
(2) An appeal under sub-section ( I )  shall be 

, presented within seven days from the date of the 
sentence. 

Ordinance. 
10. Notwithstanding anything contained in any Place of 

law lor the time being in force, the Local Govern- sitt'"t"g. 
lnent may, by general or special order, appoint 
places outside the area in which M art id Law is in 

' force a t  which any Summary Court, constituted 
1921. under the Martial Law Ordinance, 1921, or Special 

Ma,gistrate may sit for the trial of offences. 
11, Nothing in this Ordinance shall be deerned.saving. 

to be in derogation of, or to interfere with, the power 
of a Military Commander to direct that offences shall 
be tried by a Military Court under the provisions of 



An Ordinance to provide for the speedy trial 
of certain offences committed during the  
period while Martial Law mas in force 
or ari~iing out of the circumstances which 
necessitated the  enforceivent or  conti- 
nuance of Martial Law, in cex tain areas 
in the Malabar District of the Madras 
Presidency, and also to enable the Local 
Government, to ta.ke certain steps for the  
protection of law-abiding citizens and for 
the restoration and maintenance of order 
in those areas. 

[l'lt6li.sl/crr! i lr  t4r GclrclCe qf T7zrlt'rr R:~:trno~~rliirn,:y qf the :?664 
Pc6.1s.isn.1:,/, 1,922. j 

W ITflICERS JInrt,ial Lam has bcc~l in forcc in  
ccrtnin areas in the IXalablzr District of the 

Nadras Presiclcilcy and has uo~v been ~vit1~di~an.n 
therefrom ; 

h x ~  WHE REAS an enlergency has thereby arisen 
which makes i t  necessary to provide for the speedy 
trial of  certain cffences coiii~nittecl during the period 
while 3Tartial Law n7as in force, or arising o u t  of 
the circumstalices which ~lecessitated thc enforce- 
ment or continuance of Martial Law, and also to  
enal~le. the Local Government i;o take cel.tain steps 
for the protectioil of law-abiding citizens ailcl for the 
restoratioii and nlaiate~lance of order in t<l~ose areas ; 

KO Tir, 

. . I 
[ P.1.i~~ l zvn (liilicls ([?id ? / i ? ~ e  @i?s.] 
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Nnlabar (Besto?*ation of Ovcle~.,) [OR%. I 

Now, THEREFORE, the Governor General, in exer- 
cise of t,he powers conferred by scctioll 72 of the 

2. I n  this Ordinance " the Local Government " 
mealls the Local Governmelit of 91adras. 

Local Govern - 
rnerlt's p:>wers 

3. (1) The Local Goreniraent may mabe regu- 
to make r e p -  lations for the 'protec t'ioa of la~v-abiding citizens and 

for the restol.at'ion aucl lnai~ltellance of order in the 
area sp(:c:ihecl in t he  Scbeclule (hereinafter referred to  
as the Scheduled area). 

(2) Without prejudice to the generality of the 
foregoing power such regulations may provide-. 

(a) for the circumstaaces, in addition to the  
circumstaiices laid dowll in the Code of 
Crimirlal Procednre, 1898, ill which, and V of 1898 
the purposes for which, military force 
may be utilised in the assistance of the 
civil authorities ; 

( B )  for coiltrol of the distribution of foocl-stuffs 
within the Sohecluled area ; 

(c) for the prohibition of the export of food-stuffs 
from the Scheduled area. 

(3) Such regulations niay provide that any COW 
travention thereof or of any order issued thereunder 
sball be punishable with imprisonment which may 
extend to two years, or with fin(:, or with both. Any 
person who contravenes any such re,gulation or order 
may he arrested without warrant. 

(4) Snch regulations sliall be published in the 
Fort St. George Gr~zette and in such other manner 
as the Local G.overnment may direct, and shall there- 
upon have effect as if enacted in this Ordinance, 
4. ( I )  For the purposes of this Ordinance tlie 

Local Government may constitute the following classes 
of Courts, namely :- 

(a) Summary Courts ; 
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(6) Courts of Special &Pagistrates ; 
(6) Courts of Special Judges. 

(2) The Local Government may appoint- 

(a )  any Magistrate to exercise the powers of a 
Summary Court ; 

(b) ally Magistrate who has exercised the powers 
of a first class Magistrate for not l e ~ s  
than two years to be a '  Special Magis- 
trate ; 

(c) any officer who has acted for a period of a t  
least two years in the exercise of the 
pomers of a Sessions Judge under the 
Code of Criminal Procedure, 1898, to be 

5. ~ u b j e i t  to the provisions of this Ordinance, Ey:;;:;y 
Courts constituted undcr sccbion 4 may try t.he ~O]!OTTT- under 
ing offences, namely :- this Ordi- 

nance. 

(LC) any oiTence which might have bee11 t'ried 
under the A1 ar'cial Law Ordinance, 1921, 

III oc 1921. t-he Martial Lam (Supplementary) Ordi- 
1%' of 1921. nance, 1921, the Martial Law {Military 

Co~uts) Ordiaaace, 1921, or the R;Ia,rtial 
Law (Special Magi~trat~es) Ordinance 1921, 
by Courts constituted under those Ordi- 

(6) any act made punishable under sub-section 
(3) of section 3 ; 

(c) any offence comlnitted in the Scheduled 
area after the cessation of Martial Law 
which the Distvict Magistrat.e may certi- 
fy to have arisen out of the circumstances 
which aeceseita.ted the enforcement or 
continuance of Martial Lam : 

Providecl that Courts ccjnstitnted uader section 
4 shall not try as an offence any act v~hich is fin 
offence by reafoil only of tlte fact t.hat it const'ituted 
a colltravelltiol~ of a regulation or Martial Laxr Order 

of lg21. rn ade under the 35art.ial L ~ T Y  Ordinance, 1921. 
6. (I) Subject 

3 

. . 



(2)  C6urts- constituteci under this Orclinailcc sllxll 
sit at sucli places as the Local Gorerizmeut may, by 
general or special order, determine. 

Jnlidiction 7, '(1) 21 S~lllXtary Court may tl'y ally 0ffellcc 
nze~ztionect in clause (cr,), clc2~1scl (O), or clausc (c) of 
section 5 other than czu offcllce l)cmishttljle n-it11 death 
or transpol.tation or wit11 illipl*isonmcnt Tor a term 
exceeding five years. . 

(2) 3'0 Sulnlllary Coi~sl; shall pass cz scnteuce of 
in~l~risc\nrnei~t f ~ r  a terili exceccling t ,~\-o years 01. of 
fine exceeding one thousallcl rupees. 

-Code of Criminal Procedure, 1898, for tlie trial of v OF ~ G D P .  

-warrant cases, and shall l iwc all the powers coilferred 
by the said Code oil a BIagistrate in regard to the issue 
of processes to coinpel nppearz~lzce and to coinpcl 
the prodnctioil of rlocuive~lts ailil clllier moveablc 

I'roviclecl that- 
( a )  a Court; s l~al l  not be rcquired to record more 

than a ine~izoranclum of tlic c ~ i d c n c ~  and 
shall llol be bouncl lo ac1joul.n ally trial 
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for arty p~rpose,  unless such ad.jo~~rhment 
is in its opinion necessary in the interests 
uf justice ; 

(b) in the trisl of any offence l?.!l-mishable v i t h  
imprisoizment for a term not exceeding 
'one year, a Court may follo~\r the proce- 
dure for the summary trial of cases i n  
which an appeal lies laid do~vn in Chapter 
XXII of the said Code ; ancl 

(c) wlicre - the acc~~sed lias cross-examined or 
had the opportunity of cross-examining 
any witness, a Court shall not bc bouild 
to recall such witness for thc  purposc 01 
cross-examination . 

11. (1)  An appeal shall lie from the judgment ayp( 
of a Summary Court to the Court of a Special Judge, 
empo~vered by the Local Government to hear appeals 
froln the judgment of such Surrlmary Court, in any 
case where, uncler the provisions of Cliapter X X X I  of 
tlie C,ocle of Criminal Procedure, 1898, an appeal 
would lie to a Court of Session if the Su~llmary Court 
were the Court of a Magistmte of the first class. 

(2) A1z appeal shall lie from the judgment of it 
Bpecial Magistrate to the Court of a Special Judge 
einpowe~ed by the Local Government to hear appeals 
from the judgment of such Special Magistrate : 

Provided that., where in ail7 case a Special Magis- 
trate passes any sentence of imprisonment for a tean 
exceeding four years or any sentence of transportation, 
the appeal sliall lie to the High Court. 

(3) An appeal shall lie under the said provisions . 

from the judgnlent of a Special Judge, and the pro- 
visions of sections 311 (3) and 314 of the said Code 
shall apply, as if such Judge mere a Sessions Judge. 

(4) T h e  period wit,hin which an appaa.1 under this 
section shall be preferred shall be, in the case of an 
appeal against a sentence of death, seven days, and, 
in other casc, fifteen days from the date of the 
scnt ence. 

5 
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special order, transfer any case ~vliich, im?i~cdiately 
prior to the cessation of Martial Law, ?\--as pending 
before any Court constituted under the Martial Law 
Ordinance, 1921, the Nartial Zanl (Supplementary) 
Ordinance, 1921, or the Martial Law (Sl~ecial Xagis- 
trates) Ordiuancc, 1921, to a Court constituted under 
this Ordinance, having jurisdiction hereunder to try 
the same. 

(2) Whese any case has been trrnsferred undcr 
the provisions of s~111-section ( I ) ,  the provisions of 
section 350 of the Code of Criminal Procedure, 1898, 
shall apply as if the Courts constituted under any of 
the said Ordinances were Courts of Magistrates exer- 
cising jurisdiction under t,he said Code : 

Provided that, where the persoil presiding over' 
a Court constituted under this Orcli~ialice is the per- 
son who presided over the Court before which the 
proceedings began, it shall not be necessary in any 
case for him to re-sumulon alld  hear any of the 
witnesses. 

(3) The Local Gavernment niay direct that any 
case which, immediately prior to the cessation of 
nl artial Law, was pending before a 3Xilitary Court 
coiistitutecl undcr the provisions of the IEartial L ~ \ T -  
(Military Courts) Ordinance, 1921, shall be tried by 
a Court constituted under this Ordinance having 
jurisdiction hereunder to try the same, and such 
Court shall in every such case re-summon and re-hear 
the witnesses. 

(4) A case in which a Military Court so consti- 
tuted has recorded its finding and sentence before the 
cessation of Martial Law shall not be deemed to be 
pending withiu the uieaning of sub-section (3), and 
in any such case all powers vested in a confirming 
authority or in any otlier authority, whether by way 
of confirmation of the sentence or of mitigation, 
reiilission or comlnutation of the sentence or of par- 
don or otherwise sliall be exerciseablc, and any sen- 
tence confirmed or imposed by any snch authority 
sllall be carried into execution, as if Martial Law had 
not ceased to be in force and as if the Nartial Law 

(Military 
'7 
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(Military Courts) Ordinance, 1921, llad continued in IV of i o ~ ~ .  
force : 

Provided that the confinnin;. authorilly shall not 
have yoaer to o~cler revision of the fillding or sen- 
tence of a Military Court uoder scctiou 100 of the 
Indian Army Act, 1911. VIII  of 1911 

Proceedings 
not invali- 

16. No sentence, finding or order passed by a 
dated by Court constituted under this Ordinancc shall be in- 
cerbLn valid by reason only of any errol; ornissioll or irregu- irregularities. larity in any of the lrroceedings before or during the 

trial unless such error, olllission or irregularity has in 
fact occasioned a failurc of justice. 

P'0tec"on of 17. No suit, prosecution or other legal proceed. 
6 0 7 ~ 4  $fide 

ings nrhatsoerer shall lie against any person for or on 
account of or in respect of ally act, matter or thing 
ordered or done, or purporting to have been ordered 
or done, in the exercise of any pov7ers conferred by 
or under this Ordinance : 

Providecl that nothing in this sectioll shall prevent 
the institution of proceedings bby or on behalf of tlre 
Government asainst any person in respect of any 
matter where such person has not actecl in good faitlr 
and a reasonable belief that his action was necessary. 

Repeals. 18. The Martial Law Ordinance, 1921, the Mar- 11 1921, 
tial Lam- (Supplementary) Ordina~lce, 1921, the Mar- III ,,E 1921. 

tial Law (Military Courts) Ordinance, 1921, and the 1s of 1921. 

Martial LanT (Special Magistrates) Ordinance, 1921, vof 1921. 

are hereby repealed. 

TllE SCHEDULE. 

(See sectio?~ 3.) 

The area comprised within the fo l lo \~r in~  tsluks in  the 
Malabar district of the ll,zclms Preside:lcyJ ~ l a ~ l l e l ~  :, 

Walavanad, 
Yonnarli, 
Enlad, and 
Calicut. 

READING, 
7Gce~oy ant$ Governor Ge~ ie rn l .  

-- -- 
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ORDIXANCE No. .lI OF 1922. 
-- 

[ 2 g t I ~  Ma~clr,  1922.1 

An Ordinance to amend the Malabar (Restora- 
tion of Order) Ordinance, 192'2. 

[P~lb l i shed  in the Gazette o f  I'ncZin B; ' ;c t r~aord i~~a~y of  the 30th 
MmrcL,, 1922.1 

HEREAS an emergency has arisen which makes 
i t  necessary to amend the  nIalal1~2r (R,estoration 

I of 1922. of Order) Ordinance, 1922;  
Now, t,here£orc, the Goverlzo~ General, in exercise 

of the powers conferred by section 72 of the Gove~n- 
ment of Inclis, Act, is pleased to mnlcr; promulgate 
the follo\~iizg Ordilzalice :- 

I. This Orclillanee nmy be called the Nalabar Shorttitle. 

(Restoration of Order) Aaenclment Ordinance, 1922. 

I of 1922. 
2. In  the 3lalabar (Restoration of Order) Or&= Amendment 

nanco, 1922, the followillg an~end~nents  shall be made of 0rdinm:ce 
I of 1922. 

and shall be deemed to have been made From the 
commencement of the said Ordinance, nmnely :- 

(i) In sub-section (I) of section 7 for the arorcls 
c c  five years," the worcls *'seven years" 
[shall 110 substituted ; 

(ii) I11 t,he proviso to section 12, after the word 
" section " the words " on a Special Judge" 
shall be inserted ; 

(iii) After section 15 t'he fcllloming sccticjn shall 
be inserted, namely :- 

" 16A. Any appeal which immediately prior Appeals 

to the cessation of Martial Law was pendills from the K.$f:$:" 
judgment of a Special 3I.agistl.ate appointed under the of 1921. 

v o i  isel. Martial Law (Special Magistrates) Ordina.izce, 1921 , 
slla.11 be deemed to be an allpeal from t,he judglnent 
of a Special Nagistrate appointecl under this Ordi- 
nance, and the provisions of section 11 shall apply 
accordingly ." 

READING, 
Viceroy alzd Gooernor Qelzet*c~l, 

[+"?.ice o?le awnn,] 

. . 



ORDINAXCE No. 111 OF 19%. 
- 

[19tl~ A?L~ ' I / , s~ ,  1922.3 

An Ordinance t o  provide for the trial .of 
cer ta in  persons whose t r ia ls  h a v e  corn- 
m e n c e d  before, o r  who a r e  al~aiting t r i a l  

that Ordinance ; 
Now, TEEREFORE, ill exercise of the powers con- 

ferred loy section 72 of the Government of India Act, 
the Governor Geneisal is pleased to make aiid 
promulgate the following Ordinance :- 

I. This Ordinance ma,y be callecl the Malabar shortticle. 
(Com~letion of Trials) Ordinance, 1922. 

2. Any Court constituted under the 14a~labar Completion of 
trials pending 

1 ,f 1992. (Restoration of Order) Ordinarnce, 1922, may- , O,.di- 

(i) complete the trial of any persou whose trial ;$'if ' 
has commenced before it prior to the 
exl~iration of the said Ordinance, and 
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ORDINANCE NO. I OF 19240 

(Pzcblished in t h e  Gazette of India E:r,t~aovdinwry of tlze 25th 
October, .1924.) 

An Ordinance to supplement the ordinary criminal law in 
Bengal. 

T IIEREAS an emergency has arisen which inalces i t  neces- 
sary to supplement the ordinary criininal law in 

Now THEREFORE, in exercise of the power conferred by 
section 72 of t.lie Government of India Act, the Governor 
General is pleased to make and promulgate the following 
Ordinance :- 

1. ( I )  This Ordinance may be called the Bengal Criminalshort title 
T~a.nr Amendment Ordinance, 1924. and extent. 

. I . (2) I t  extends to the whole of Bengal. 
i 

2. I n  this Ordinance, unless there is anything repugnant inDefinition. 
i the subject or context, " the Code " means the Code of Criminal 

v of 1898. Procedure, 1898. 

3. (1) The Local Government may, by order in writing, Power of 
direct that any person accused of any offence specified in the $;Arnent 
Pirst Schedule shall be tried by Cominissionel's appointed under to direct trial 
this Ordinance. by 

Commission. 
( 2 )  Orders under sub-section ( 1  ) may be made in respect era in certain 

of persons accused of any offcncc specified in the First S ~ h e d u l e ~ ~ ~ ' .  
or in respect of any class of person so accused, or in respect of 
persons or classes of persons accused of any such offence or of any 
class of such offences. 

(3) No order under sub-section (I) shall be made in respect 
of, or be deemed to include, any persou who has been committed 
under the Code for trial before a High Court, but, save as 
aforesaid, an order under that sub-section may be made in 
respect of, or may include, any person accused of any offcncc 
specified in the First Schedule whether such offence was com- 
mitted before or after the commencement of this Ordinance. 

f 
8 4. ( 1 )  Cominissioners for the trial of persons under a Ordinance shall be appointed by the Local Government. qualification . 

of ( 2 )  Such Conlmissioners lnay be apl~ointed for the ~ v h ~ l e ~ , ~ , i , , i ~ ~ .  
of Bengal or for any part thereof, or for the trial of any parti-era. 
cula? accused person or class of accused persons. 

[Price One Aqziza OT l ' h~ee -ha l f  Pelwe. J 



Application 
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of 1922. 

Execution of 
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Provided that nothing in this section shall be 
deemed to elnl~omer any such Court to try - 

( a )  auy offence which i t  could not have tried 
under the provisions of the said Ordi- 
nance, or 

(b) as an  offence any act which is an offence by 
reason only of ille prvvisions of the 
3lartial Law Orclinaiice, 1921, tlie 
Nartial Law (Military Courts) Ordinance, 
1921, or the llalabar (Restoration of 
Order) Ordinance, 1922. 

3. S a ~ e  as proviclecl in scction 2 of this Orcli- 
nance, the provisions of sectiol~s 6 to 15 of the hZala- 
bar (Restoration of Order) Ordinance, 1922, as 
amencled by the Malahar (Restoration of Order) 
Ailieiidmeilt Orclinance, 1922, $hall, so far as the 
same are applicable, apply in respect of any trial 
held or completecl under the provisions of this 
Ordinance. 

4, Sot~~ithstancling the expiratioli of tlie Malaball 
(Xestorai;ion of Order) Ordinance, 1922, an  appeal 
shall lie in  ally case in  m7hicl1 a n  appeal would have 
laill but for such expiration, and every such appeal 
and c-oery aplleal pending a t  the date 01 such expira- 
tion shall be heard and decided by the authority by 
vhich it would have been heard aucl decided if the 
said Ordinance had not expired. 

5. When any Court ceases to exercise jurisdiction 
uiider this Ordinance, any action which is necessary 
for the purpose of giving cffect to tlhc orders of such 
Court or of ally order msdc i l l  appeal from the 
judgrrie~ll or ordcr of such Court may be taken- 

(a) where such Court is the Court of n Special 
Juclge-by the Sessions Court, South 
Malabar, and 

( b )  in any other case-by tbe District Magis- 
trate having jurisdiction in the place 
-\vliich was the place of sitting of such 
Court. 

ltEA DING, 
Fice~oy  and Gove~~iov  G efzeral. 

R 
--- -- - - - -- - 
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ORDINANCE No. I OF 1925. 

An Ordinance to suspend the levy and collection of the cotton 
excise duty. 

(Pujl idhed i n  tlze Gaze t te  of India Extraordinary of t h e  1st  , 
* 

Deceinber, 1925.) 8' 

1x7 HEREAS an emergency has arisen which ma,lres' it 

1926,-the levy and collection of the excise duty imposed by the I 

F f pleased to make and promulgate the following Ordinance :- 
B 

Short title. 1. This Ordinance may be called the Cotton Excise Duty 
(Suspension) Ordinance, 1925. 

Interpretation. 2. Wurds and cxproasions us~.d  in this Ordinance and defined 
or explained in the Cotton Duties Act, 1896, have the meanings JI 0 f 1 6 ~ 6 .  

assigned to them respectively by thal Act. 

suspensiogof 6. 3. The duty imposed by section 6 of the Cotion Duties Act, 11 Of18%. . 
aotton excise 
duty. 1896, shall not be levied and collected or be assessed in respect 

of any cotton goods produced in any mill in British India on or 
, after the first day of December, 1925, and before the first day 

of March, 1926. 
$ f saviug 8 of the ofeectiou cottou 4. hotxithstanding anything hereinbefore contained, the pro- - 

Duties Aet, visions of skc$isn 8 of the Cotton Duties Act, 1896, shall continue 11 of 1605, 
1896. 

P to have the same far:e and effect as if this Ordinance had not 
F been made and promulgated. 
F 
%+ 

READING, 
T'iceroy and G O V ~ T ~ O T  General. 

---- PA.---. . -. 
CALCUTTA : GOVERNME~T OF ~ D I A  C E K ~ A L  PUELICATION DRAW& 
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(3) All trials uncler this Orcliilalice shall lie held by three 
Commissioners, of ~vlioin a t  least- LIYO shall be persons n-110 are 
serving, ancl have for a. periorl of not less tllali three years served, i 
as Sessions Judges or ilcLclitional Sessioils Jncige:;, or are  persons : 

qualified under sub-section ( 3 )  of section 101 of the Government ' 

of India, Act for appointment as Juclgcs of a iTig11 Court. 

5. ( 1  ) Conllnissioners appointed under this Orrlinance lriay 
take cognizance of offences ~vithout tlie accnsed heing coinmittecl 
to tlleul for trial, and in trying accusecl persons shall recorcl 
eviclence in the inanner prescribed in sec'iicin 350 of tile Code 
ancl shall, ill other respects also, subject to this Orclinanee and 
to any rules inacle thereunder, follov .:Ire pl.oceclnre prescribed 
by the Code for the t.rial of warrant cases by 3Iagis:trates : 

Prol-idctl that sncli ConlinIssioilers sliail r:ot h c  bollncl to 
adjourn any trial for any purpose unlebs such ailjonrnineni is 
in  their opinion necessary in the illicrcsts of ,ju>tice. 

( 2 )  I n  the event of any difr'erence of ol~inion ainoilg Ihc 
Commissioners, the ol)inion of the 1n;~jority shnl! pre: ,lil. 

6.  ( 1 )  The Coinrnissione~s inag pass npon a::y person con- 
victed by them any sentence authorisecl by lax. for the punish- 
ment of the offence of ~ ~ h i c h  sncli person is convicted. 

( 2 )  I f  in  any trial  uncler this Ordinance i t  is found that 
the accused person lias conlniitted any offcnce, whether such 
offence is or is not an offence specified in  the Firs t  Schedule, 
the Cornnlissioners may convict such person of such ofr'ence and 
pass any sentence authorised by 1alr7 for the punishment thereof. 

7. The provisions of the Code, so fa r  only as they are not 
inconsistent with the provi-;ions of, or the special proccclure pre- 
scribed by or under, this Ortlinance shall apply to the proceedings 
of Commissioners appointed under this Ordinance, and such 
Commissioners shall have all the pourers conferred by the Code 
on a Court of Session cxcrcising original jurisdiction. 

8. ( 1 )  Commissioners trying an  offence under this Ordinance 
may, with a ri'ew to obtaining the  evidence of any person snp- 
posed to have been directly concerned in, or privy to, the 
offence, tender a pardon t o  snch person on condition of his 
making a full and true disclosure of the whole ci'rcumstances 
within his lrno~vledge relative to the ofl'ence and to every otlier 
person concerned whether as principal or abettor in the 
commission thereof. 

(2) Wl~ere,  in  the case of any offence for tlie trial  of 
' 

nrhich by Coi~iinissione~s an order bas been niadc uncler sub- ; 
sectioil ( 1 )  of section 3, a pardon has, before the pa>sing of 
F U C ~  order, heen tendered to and aecel)ted by any pcrson under 
scclion 337 of tlie Coclc, tlie pro\.isions of sub-scctio~!s (2) and 
( 3 )  of that section of tlie Code shall tipply as if the accused 
person llacl bceli coa~mittccl for trial to tlie Coma~issioncrs. 
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pardons tendered under sub-section ( 1 )  and sub-section ( 2 )  
shall be deemed respectively to have been tendered under sec- 
tions 338 anrl 337 of the Code. 

4P 
9. ( I )  Any person convicted on a trial held bj- Commis- Appeals and 

sioners uncler this Ordinance may appeal to the High Court, andconfirmation. 
such nppea1'shall be disposed of by the High Court in tlle l!lanner - 
provided in Chapter XXXI of the Code. 

( 2 )  When the Conl~nissioners pass sentence of deatli the 
proceedings shall be sub~nitted to the High Court, and the 
sentence shall not be executed unless it is confir~r~ed by the Iligli 

10. Notwithstanding anyt,hing cont,ainecl in the Ilidiail~~ecial rule 
Iof  Evidence Act, 1872, when the statenlent of any perr;on has beenof 

recorded by any Magistrate., such statement niay be admitted in 
evidence in any trial before Conlmissioners appointed under this 
Ordinance if sllch person is dead or cannot be found, or is in- 
capable of giving evidence, and the Colnmissioners are of opinion 
that such death, disappearance, or incapacity has been caused in 
the interests of the accused. 

' 11. The Local Government may, by notification in the localRule-malcing 
powom of official Gazette, make rules consistent with this Ordinance toLocal 

provide for all or any of the following matters, namely :- Governmeht. 

(i) the times and places a t  which Commissioners ap- 
pointed under this Orclillance may sit ; 

(ii j the proceclure of such Commissioners, including the 
appointment and powers of their President, and 
the procedure to be adopted in  the event of any 
Commissioner being prevented from attending 
throughout the trial of any accused person ; 

(Gi) the manner in which prosecutions before such Com- 
missioners shall be conducted and the appointment 
and powers of persons conducting such prosecn- 
tions ; 

(iv) the execution of sentences passed by such Commis- 
sioners ; 

(v) the t e n ~ p o ~ a r y  custody or release on bail of persons 
referred to or included i n  any order made under 
sub-section ( 1 )  of section 3, and the transmission 
of records to tlie Commissioilers ; and 

(ci) any lnatter ~vhich appears to the Local Gover~ln~el~ t  
to be necessary for carrying into effect the provi- 
sions of this Opdinance relating or ancillary to 
trials before Comu~issioners. 



Power of 99. ( 1 )  Wlzere, in the opinioi? of tlie Local Government, 
1-owl there are reasonable groullds for l~elieving that  any person- 
G o v e r ~ l l ~ l w t  
to GeaI ~vitll ( i )  has acted, is acting or is about to act in  contraven- 
csrtain tion of the p~-ovisions' of the Ind ian  Arms  Aet, 
suspects. 1578, or of the Explosive Substances Act, 1908 ; 

or  
(ii) has committed, is conln~itt ing or is about to commit 

any offence specified i n  the Second Scheclule ; or 
(Gi) llas acted, is acting or  is about to  act  with a view to 

interfere by violence or  by threat'  of violence with 
the acllliinistratioll 01 justice ; 

the Local Gavel-nmcnt, if it is satisfied tha t  such person is a 
member, or is being controlled or instigatccl by  a member, of 
any  associatioil of ~ r h i c h  the objects or methods include the doing 
of a q ~ o f  such acts or the comn?ission of any of sucll offences, may, 
by order in  writing, give all or  any  of the following directions, 
namely, that  such person- 

( n )  shall notify his residence and  any change of resi- 
(lrllce to such authority as  nlay be bpecified jn the 
orcler ; 

( b )  shall report hirnseIf to the police in  such manner and 
a t  such periods as may be so specified ; 

( c )  shall conclnct himself i n  such manner or abstain from 
such acts as may be so specified ; 

(d) shall reside or remain i n  ally area  in  British Tndia 
so specified ; 

( e )  sliall not ciltcr, reside in, ur renzain in any area speci- 
fied in such order ; 

( f )  shall be eommittecl to  custody in  ally jail : 

Providcd that  the Local Government shall not in a n  order 
under  clausc ( t l )  or clause (1) specify a n  area  gr a jail outsicle 
rtengal without tile prcvions sanct io~l  uf the  Governor General 
ir. Council. 

(2) The Local Government i n  i t s  orcler under sub-section 
( 1 )  inay dircct- 

(a) the a ~ r c s t  v-itl:out warrant  of the  person in  respect 
01 ~rl iom Llle order is made a t  any  place \i71iere he 
niay he found by any police officer, or other officer 
of Go~erninent ,  to whom the  order may be ilirectecl 
crr enclo~secl ))y or under the general or spccinl 
anthority of the  Local Govel.nment ; 

(O) Lllc sccrcli of any ))lnc!r speeificd in tllc orcley ~~rhic l l  
il: tlic opinioll of the Local Gorc r~~l l l en t  has been, 
is being: or is :ihout to ].)a ~ L S ~ ( . I  by such pwrson for 
tlic p~irpose o'f doing m t ,  or colnrilittillg ally 
ofyenee: of tlie naturc  descril:cd i n  snb-section ( 2 ) .  



13. An ordes made ullder -sub-sectioa (1) of section 1 2 s e i v i c e  of 
orders under shall be served on the pcrs011 i l l  respect of i;:f.hoin it. is made in  the sectiol~ 12. 

manner provided in the Code for service of a summons, and upon 
such service such person shall be deemed to have had clue notice 

snspicioll exists that he is a person in  respect of ~1rh0111 a11 order. 
might la.~vfully be made under sub-section ( I )  of section 12. 

(2)  Any officer exercising the p o w r  conferrecl by sub- 
section ( 1 )  may, a t  the time of making the arrest, search any 
place ancl seize any propert,y ~vllich is, or is reasonably suspecteci 
of being, used by such person for the purpose of doing any act: 
or committing any offence, of the nature clescribecl in sub-section 
( I )  of section 12. 

( 3 )  Any officer malring an  arrest under sub-section ( I )  , 
shall forthwith report the fact to the Local Government, ancl 

order, specify i n  this behalf : 

Provided that no person shall be cletained in custody under 
this section for a period exceeding fifteen clays save under a 
special order of the Local Government, and  no person shall i.1 
any case be cletained in  custody under this section for a perioti 
exceeding one month. 

been directed or enclorsed by or under the general or special 
authority of the Local Government, and every officer exercising 
the powers conferred by section 14, nlay use any and every 
means necessary to enforce the same. 

shall also be liable to fine. 

whom order 
( ( 1 )  permit himsclf to be pliatographed ; has hecn 

( b )  allow his finger impressions t,o be i.sl;en ; madc under 
sect,ioii 12. 

~vri t ing and signature ; 





20. ( 1 )  The Local Government shall, by order in writing, 
appoint such persons as it thinlis fit to constitute Visiting Com- Committees- 
mittees for the purposes: of t,his Ordinance, and shall by rules 
prescribe the functions ~vliicl~ these Committees shall exercise. 

(2) Such rules sha.11 provicle for periodical visits to persons 
under restraint by reason of an order made under sub-section (I  r 
of section 12.  

(3)  No person in respect of whom any such order has 
becn made requiring him to notify his residence or change of 
residence or to report himself to the police or to abstain from 
any specified act, shall be deeined to be under restraint for t,he 
purpose of sub-section (2) .  

21. The Local Govern~n~nt  shall make to every person who All0wancr.s 
to persons is placed under restraint by reason of an orcler inacle under u,,d,, 

sub-section ( 1 )  of section 12 a monthly allowaiice for his sup- restraint 
port of such amount as is, in the opinion of the Local Govern- g;e:k?ih. 
inent, adequate for the supply of his wants, and shall also make 
to his family, i f  any, and to such of his near relatives, if any, 
as a,re in the opinion of the Tioaal Goverilment dependent or1 
him for support, an allo~vance for the supply of their wants 
according to their rank in life. 

Explanation.-In this section the expression " under 
restraint " has the same meaning as in section 20. 

22. The Local Government may make rules providing for Rule-making 
the procedtn-e to be followed regarding the notification of E'O; of 
residence and repoi-i to the police by persons in respect of ~vhom ~ ~ , ~ ~ , , , , t ~  
orders have been made under section 12,  and for the intermediate 
custody of persons nrrestecl nnder this Orclinance. 

23. All rules made under this Ordinance shall be published Publication 
in the local official Gazette, and on such publication shall have "les' 

effect as if enacted in this Ordinance. 

24. ( 1 )  No suit, prosecution or other legal proceeding Bar of suits, 
shall lie against any person for anything which is in good prosecutions 
faith clone or intendcd to be done under this Ordinance. and other 

legal proceed. 

(2) Nothing in section 491 of the Code shall apply to any 
person in respect of whom an order has been made under 
section 3 or section 1 2  or who h a s  been arrested under section 

THE FIRST SCHEDULE. 

(Xee section 3, E ~ c . )  

Any of the following offences, if in the opinion of tllc 
Local Government there a.re reasonable grotufds for believing 
that such offence has been comnlittccl by a member, or a person 
collt,rollecl or inst.igated by a member, of any association of 

. . 

i 

8' 

h .  I 
I,.. 



which the objects or methods include the commission of any 
of such off'ences, namely :- 

(a)  any offence ~uider  any of f?he follo~ving sections of 
the Indian Penal Cocie, namely, sections 148, 302, 
304, 326, 327, 329, 332, 333, 385, 386, 387, 392, 394, 
395, 396, 397, 398, 399,400: 401, 402, 431, 435; 436, 
437, 438, 440, 454, 455, 457,458, 459, 460 and 506 ; 

( b )  any offence under the Explosive Substances Act, 

( c )  any offence under the Iiidian Arins Act, 1878 ; 
(d) any attempt or conspiracy to commit, or any abet,. 

inent of, any of the above offences. 

T H E  SECOND SCHEDULE. 

(See  sectio?~ 12.) 

( 1 )  Any offelice under any of the following sections of thc 
Indian Pena.1 Code, namely, sections 148, 302, 304, 326, 327, 
329, 332, 333, 392, 394, 395, 396, 397, 398, 399, 400, 401, 402, 431, 
435,436, 437, 438, 440, 457 and 506. 

( 2 )  Any attempt or conspiracy to commit, or any abetment 
of, any of the above offences. 

Viceroy and Gover?zor General. 

a - 4 
P R I X T E D  GI' T H E  3fANAGnR,  GOVERi\ThIlSi\TT OF Ih-DIA P R E S S ,  S I N L A .  0 9 

O B T A I N A B L E  P R O 3 1  T H E  MANAGER,  GOVERNhlEK'I '  OF ~ N D I A  CEXTRAL f 
F U B L I C A T I O N  B R A X C I I ,  CALCUTTA.  j 
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ORDINANCE No. I OF 1929. 

An Ordinance to check the dissemination in British India from 
other countries of certain forms of propaganda. 

[PuBlishe(l. .I:l1. the Gazette of India Ezt.~~no~rdirea~y of the 13th 
April ,  1929.1 

WEAS an  eniergency has  arisen n-liich makes it W "" &a 
necessaly i n  the interests of public safety to check the 

disscll~iu:ltion i n  British India  f iom otllcr couutrietl of certain 
forills of propaganda, and for this pnrpose to provide for the  
removal of cer ta i~l  persons fro111 British I n d i a  and for the 
seizure or control of n~oney  or other valunbles in certain 
cases ; 

Now THEREFORE, in  exercise of the power conferred by 
section 72 of the (4overniiient of Ind ia  Act, the Gorenlor 
Qe~leral is pleased to makc and promulgate the following 
Ordinance : - 

1. ( I )  This  Ordillance may be called the Public Safety short title and 
eltent. 

Ordinance, 1929. 

(2) It esieilds to the whole of British India ,  including 
British Balucllistan and the  Sonthal l-'arganas. 

2. I u  this  OYdiilnnce, uuless there is anything repugnant Definitions. 

in the subject or context,,-- 

(1)  " excepted person " means any peruon who is- 

(a) an Ind ian  British subject, or 

(b) a British subject ordinarily resident in India,  or 

(c) the  subject o i  a Slate  in I n c l i : ~  

and a person shall be deemed to  be " ordinarily 
reairleiit " in l n d i a  who, for a period of not less 
thnn five years immediately preceding the  date 
on nrliich the question of the application to him 
of this Ordinance arises,-- 

(i) 113s regnlal.ly resided or inaintained a residence 
in  India ,  or 

(ii) has 

1 
P ~ i c e  1 anaa or 14-d.] 





[ 1 a t .  i,egular in1 .e r~n .1~  during tha t  periorl; 

E ! (2) " orrler of forfeiture " nieaiis an o r d e ~  lliade untler 

2 1 1 / 
clause (2) of section 4 ;  

(3) ' ' person to whom th i s  Ordi i r~ncc applies " Ineans 3 
. 1 ,  

"i 
auy pcrsol~ (not being :ill excepted l>er~ou)  \\,]lo---- ii j 

( b )  seeks to folnent or utilise induslrisl  or agrarian dis- 

- I " force or violellee nrganiseci go\rer~iiilent in 
British Ind i a ;  o r  

1 
2 

( c )  is a lilelllber o f ,  o r  is actlllg in association witll, z 

clause, or which is: affiliated to, or acts in con- 
nection with, any  such society or organisation; 

(4) "prohibition order " ~ileails ail order lnade under 
clause (ii) of section 4 ;  and 

(5) " removal order " lliealls an  order lllade under sect,ioll 
3. 

RemovclZ j ro~n  B~ i t i sh  Ind ia .  

order o! 3. (1) I f  ,the Governor. General in  Council is satisfied 

js 1 lliruself froin Britisli Tr~din witllirl such l ime alld in such ! 
'manner and  by such route and lllealls as may he speco.ified in  1 

1 t he  order and not  to return thereto without the permission I 
11 ill writ,iilg of the Cioverlior General ill Council. 
i 

i 
i 

i g  (2) A relnoval order niay fnrt.lier direct tllc person i n  re- 
;$ 
; 

2 
spect of \vl ,o?~ it is inadc to a.pl)ear, witliin srlcll t.ime as  111a-y 

' i i  .I 
iB be $ : 
i l  
11 2 3 
!Ii 



P ~ ~ b l i c  Safety. 

be specified in the order, before any I'residency or 1)istrict 
afagistlsate so specified and execute a bond, with or without ' , 

sureties, c o l ~ t a i n i n ~  such conditions to ensure his good be- 
havionr pending his departure froill British India as lilay be 
specified i n  the order. 

Seizure 01. con. t~;o l  of nr,orcias, ctc .  ' . 

4. If the Governor Geilcral in Conl~cil is satisfied that ,  for co~lfificatioll or 

fls is descl.il)eil ill cla,use (3) of sect.ion 2,- 
(16) ally monies, secnrities, goods or c.redits have beell or 

are ahoiit to be transmitted from any place outside 
British I~lilio to any pla,cc, in Rrihish Irlrlia by or 
on behalf of ally such person as is described in snh- 
clause ( a ) ,  sub-c:lanse (77) or sub-clause (c) of that  
clause, or by or on hellalf of any society or or- 1 
ga.nisation such as is clesoribed in sub-cla.use ( c )  
of that clause, or i 

I 
(b)  any monies, secul,itiesj goocls or credits, or the sa,le 1 

proceeds of any securities or goods, are intended 
to be applied in British India  in accorda.nc,e with 
any directions or instnictions given from out.side 
British India by any such person, society or or- 
ganisation a.s aforesaid, 

he rna.7, by order in writing,- 
(i) decla,re any such monies, securities or goods to be for- 

feited to IIis Ma,jesty or, if they have not been 
brought into R1.itish Inilia., that. t,hey shall b e  so 
forfeited on being brought therein, or 

(ii) prohibit any person to whonl a!ny such monies, se- . 

curities, goods or credits have been or are ahout to 
be tra.nsmitted, or with whom they mag have been 
o r  are a.bout to be deposited ox est-ablishdd, or in 
mhose possession they iriay be, from paying, trans- 
ferring or otherwise dealing in any manney m1ia:t- 
soever with t h e  same, save under and in accorda'nce. 
with the c,o~ldit,ions of a licence in writing from 
the Governor Gencrnl in Council in  that helialf, 

R.cecution of o?'rl;~,rs. 

Governnlent 



6. The  H i g h  Court. may, ciu nppli.cation made by or on A~)~)l icntion to 
llig11 C o ~ i r t  in  

l~ehalf of any persoil i n  respect, of \\7110117. a removal order h:ls respect of 
~ e ~ n o v a l  ordcr. 

been made, set, aside the order 011 t,he groulld that  such 
person is an excepted person. hut on 110 other ground. 

7. (7 )  A u ~ r  person iu  respect of whom n reli3oral or tie^ 11as ;"t;;;;lag;t;;t 
I,ee~i l l ~ade  m:ty, v i th in  ten days from the service 11~011 h i m  
c ~ f  ilie oi.der, al,pcal agniiist the o r d ~ l  to the Governor Chneral 
in ('olurril on thc  proiuld that Ire i.: uot a person snc,li a s  i ~ :  
rlcccrilretl in ~1111-tln1rsc Io) ,  cnl)-c,la~is~ ( b ) .  or sub-rlause i c )  
of r l a~ isc~  (3) of section 2. 

(2) (311 wrr i l>t  of the appcnl, the Governor CT~~ioi'al in 
Counoil sllnll nl3point for. the Iioaring of the  appeal a Bench 
rolisistinp of tlilee persons, each of whom has exercised for 

* not less than five years t he  l>oTr.ers of a Sessiolls vJudgc, ancl 
shall lay hefore the Benc.11 a11 tllr mate r ia l ,  facts and cir- 
cumsl:tnce5 i n  liis posses:~i011 or lai~on-lcdge upon which the re- 
mo~rnl order is based. 

(,?) The Bench sllall sit a t  surh time and plare and shall  
follow such procedure as the Governor General in Council 
rnay i n  ea rh  case direct, and sllall consider the facts and cir- 
cumstanres laid before it hy t l i ~  Ciovenlor General i n  Council 
and 1-eport to the  Go~rernor Genel.al in Coiulcil whether or not 
in its opinion the  appeal .:lionld be allowerl on the pround 
specified in sub-section (7) .  

(4) If the Bench reports that t he  appeal should be allowed 
on the  above-mentioned pround and t ha t  the order should be 
cancelled, the  Governor Gen wal  in Colllicil shall fort hm-ith 
cancel the  order. 

(5) The  person a.ppealing against the renloval order shall  
be given a11 oppor tun i t .~~  to attend before the  Bench i n  person 
or by  pleader and show muse against t he  malring of t he  
order, and for this purpose the Bench shall, if he so attends, 
ful.nish h im  with a general statement. of the  grounds on which 
the  removal order was based, together with such details or 
particulars, if any,  as the  Bench, with t he  consent of the  
Governor General i n  Council, lnay include therein, but  neitller 
he nor any plencler a-ppearing on his behalf sha.11 be ent,it,led 
to he D ~ R C ~ R  acq~iaillte(i -with anJi details or pa,rt,icula.rs of t,he 
facts or ~ i rcumsta~nces  lnitl before the  Bel~ch by the  C$6vernor 

General 
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Government or  m a y  1,e directed to any l~rocal Goverrllnent a n d  
executed b y  any  officer to  n~flonl it, or a. copy of it lnay be  
endorsed by the  Local (301-eminent for esecntion. 

(2) A removal order or prnl~il)itiorl order m a y  be served on 
t h e  person in respect o f ivho l l l ' i t  is li~a(l-c in the  manner-  
provided i n  the  Cocle of Criiniilal Procedure,  1~898, for  service 
of a summons, a n d  upon -sncb service suc:h person shal l  be  
'deemed to l i a . ~ e  1io.d not:icc thereof.  

( 3 )  T h e  Governor Cieileral in  Clou~!.c,il or any  T,ocal Gurc rn -  
lllerlt t o  which a remova.1 order 01. ;ln o rd r i  of forfeif.ure h a s  
been directed, or any  offi(:cr to \vlloin snc:ll order h a s  l)cc.11 
directed' o r  endorsed for eseoutioli nnder  sub-secltion ( I ) ,  nlag 
use a,ll reasonable illcans necessar? t o  erlforce conlplinllce \rit,h 
the  order. 

(4) I n  pa r t i cu lw a,nd wi thout  prcjnilice to  tho genera.litj. 
of t h e  foregoing power, any officer esecutirlg a,n order of for-  
fe i ture  may ,  wi th  such ass is ta~lce  as he m a p  require,  enter 
upon, a n d  search for ally mouies, securities or goods refemeil 
t o  i n  t h e  order i n ,  a,ny premises where they 01% any  of 
them may reasonably h e  suspected 60 he, and may seize t.hc 
game : 

Provided t h a t  t,lle order of forfeiture,  or  the c.opy of it,, 
a s  t h e  case m a y  be ,  shall  first be shown to t h e  person whom 
there is reason to believe to  be i n  i>ossession of t h e  monies, 
securities or goods, ant1 to  the  onri>er or occupier of t h e  pre- 
mises in which search .is t o  be  made ,  if such person, owner or  
occupier so requests. 

(5) . . W h e r e  t h e  person to  be served with any  order nnder  
th i s  section is a corpora.t,ion, compa:ny: bank or association of 
persons, the  ordcr or requisition. m a y  be served on a n v  secre- 
t a r y ,  director or ot,her officer or person ooncerned wi th  t h e  
management  Che~seof by leaving it o r  sending i t  hy post aad- 
aressed t o  the  corpora.tion, compa.ny,, banlr or  a.ssocia.tion a.t i t s  
registered office or, if there  is no r e ~ i s t e r e d  office, at, t h e  
place- where  i t  ca.rries on business. 

(6) A n y  charges and expenses incidental  t.o tzhe re i~loval  
f rom Bri t i sh  I n d i a  of a n y  person in  respect of nrliom a removal 
order h a s  been inade and of h is  dependants,  if auy,  a n d  to h i s  
or thei r  ronvepance to such place ont,side Bri t i sh  I n d i a  as the 
Governor General in Council mag. direct ,  1i?ny be hornr  by l.he 
Governor General ill Council. 

Apj)l?.oa tiorza 
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